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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO. 11/2023
IN
ORIGINAL APPLICATION NO. 89/2021
IN THE MATTER OF
VARUN ...APPLICANT
VERSUS
GOVT. OF NCT OF DELHI & ORS. ....RESPONDENTS

REPORT ON BEHALF OF DELHI JAL BOARD (DJB) IN
COMPLIANCE OF ORDER DATED 30.11.2023

MOST RESPCTFULLY SHOWETH:

1. That in O.A. No. 89/2021 titled Varun Vs. Government of NCT of
Delhi & Ors, the issue involved was the illegal extraction of ground
water by 536 hotels/guest houses operating in Paharganj area of
Delhi. That vide order dated 08.04.2021, the said application was
disposed off noticing that the said O.A. No. 89/2021 on multiple
causes of action is not permissible as per statutory procedural rules,
therefore the applicant was permitted to approach the concerned
SDMs or other authorities and the Chief Secretary, Delhi for
enforcement and compliance of norms on the subject matter.

2. Thatby order 30.11.2023, this Hon’ble Tribunal has impleaded Delhi
Jal Board (DJB) as respondent in the present matter. The present
status report is being filed by Delhi Jal Board in respect of Execution
Application No. 11/2023 filed pursuant to order dated 08.04.2021
passed by this Hon’ble Tribunal in O.A. No. 89/2021. This report

specifically caters to the concerns regarding the powers and duties of
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DJB and actions taken for management and control of ground water
in Delhi.

The powers and duties for management and control of ground water
in Delhi are defined in Delhi Gazette Notification dated 18.05.2010
and Standard Operating Procedures (SOPs) dated 10.07.2020 titled
as “Regulation of extraction of groundwater, closure, prohibition of
illegal activities relating to use of borewells/tubewells” devised by
Govt. of NCT of Delhi are as under:

Standard Operating Procedure (SOP):

1. Drawing ground water through borewell or tubewell for
domestic, commercial, agricultural or industrial uses
without the prior permission of the "Competent
Authority” will be considered illegal and without
authority of law. The Competent Authority is Delhi Jal
Board in the entire NCT of Delhi except areas under the
New Delhi Municipal Council (NDMC) and Delhi
Cantonment Board (DCB). For borewells/tubewells for
agricultural uses, the information on illegal extraction of
ground water will be provided by the BDO to the
Advisory Commiittee.

2. The Deputy Commissioner (Revenue) of each district,
who is the Authorised Officer under the direction dated
18.05.2010 is required to supervise checking violation

i.e. detection of illegal wells and closure thereof through
the SDMs.

3. An Advisory Committee in each of the revenue districts

with representatives from DJB, CGWB, 'ULBs, DPCC,
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reputed NGO has been constituted to assist the DC in
detecting illegal borewells for taking action. Accordingly,
the advisory committee will prepare a list of such illegal
borewells every month by taking information from all
available sources including Revenue  Officers,
representatives of Delhi Jal Board, ULBs, DPCC, NGOs
and other relevant sources. Proactive action needs to be
taken by the above representatives in detection of illegal
extraction of ground water and furnishing the same to the
Advisory Committee promptly. Superintending Engineer
(SE), DJB is the Member Secretary of Advisory
Committee, and he is required to ensure timely conduct

of the meeting and also to record the proceedings.

. The Delhi Jal Board has already identified 19661 such
illegal borewells on which action is being taken and 7248
units have already been closed down by the district
authorities. The remaining units to be closed down on
priority as these have been already identified and the
process to be completed within a period of three months.
A weekly progress report district wise will be submitted
to the Divisional Commissioner for monitoring. The
illegal borewells/tubewells other than the list provided by
DJB will be taken up for closure thereafter. Further, in
the first phase, action against borewells/tubewells
engaged in commercial exploitation of ground water will

be taken.



482

. In case the illegal borewell/tubewell is already
constructed/ operating, the same will be closed and the
electricity supply to the energized tubewell will be
disconnected even if it is through DG sets. In case of the
illegal borewell/tubewell is under construction, then the

drilling rig will also be sealed.

. For the purpose of closure of illegal borewells/tubewells,
Jjoint action teams under the supervision of the concerned
SDM will be formed for ensuring effective coordination.
The joint team will comprise field functionaries from

DJB, DISCOMSs and Local Police.

. The Deputy Commissioner who is the chairperson of the
Advisory Committee will forward the details of illegal
borewells to the DPCC for levying Environmental
Compensation (EC) for illegal extraction of ground

water.

. The DPCC will assess EC as per the methodology
devised by CPCB in its report dated 26.06.2019. After
assessment of the EC, demand will be raised and in cases
of non-recovery, SDM to recover EC as arrears of land

revenue.

. All the drilling machines/rigs utilized for boring
purposes in Delhi are required to obtain registration from
the offices of Deputy Commissioners of the concerned
districts. The movement of drilling machines/rigs will be

allowed for authorised drilling to the identified location
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and for specified duration by the concerned Deputy

Commissioner.

10.The Delhi Police and Transport Department of Govt. of
NCT of Delhi will allow movement of the drilling
machines/rigs having the prior permission for such
movement from the concerned Deputy Commissioner.
The concerned Deputy Commissioner (Revenue), Deputy
Commissioner of Police and Deputy Commissioner,
Enforcement of Transport Department will be
responsible for strict compliance of the guidelines

regarding movement of drilling machines/rigs.

11. As provided in the direction dated 18.05.2010 issued
under Section 5 of the Environment (Protection) Act,
1986 the Deputy Commissioner of each district will
launch prosecution against the offenders related to
ground water extraction on the recommendations of the

Advisory Committee.

12.The concerned Advisory Committee of each district is
responsible to ensure that there is no illegal extraction of

ground water in the district.

True copies of Delhi Gazette Notification dated 18.05.2010 and
Standard Operating Procedures (SOPs) dated 10.07.2020 are

annexed as Annexure R-1 (Colly).

That in terms of the aforementioned SOPs, the Delhi Jal Board from

time to time upon receiving complaint(s) about any such illegal bore
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well/tube well being installed and operated has acted promptly and
vigilantly in informing the office of concerned SDMs who are
competent authority for detection of illegal wells and its closure
under the supervision of Deputy Commissioner (Revenue). Further,
Delhi Jal Board has always been providing assistance to SDM office
in sealing of illegal borewells. In the instant case also, assistance to
SDM officials was given in sealing of 2 borewell connections at
Hotel De-Hocks DX, 8/7, Deshbandhu Gupta Road, Paharganj and
Mem International, 8/4, Desh Bandhu Gupta Road, Near Punjab
National Bank, Aram Bagh, Pahargan;.

That vide order dated 13.04.2023 passed by this Hon’ble Tribunal in
Ex. App 11/2023, a joint committee consisting of Ministry of Forest
and Environment and Climate Change, CPCB, DPCC, CGWA and
District Magistrate, New Delhi was constituted to look into the
matter and take remedial measures in coordination with the
concerned authorities, following due process for coordination and

compliance as the State CPB and DPCC being nodal agency.

It is also relevant to mention that the Delhi Jal Board held meeting
on 26.04.2023 under the chairmanship of its Vice Chairman with
stakeholders including representatives of Paharganj hotels and guest
houses. In this meeting, it was desired that the policy for new tube-
wells needs to be relooked to mitigate the water problems of the
consumers. Further, it was informed that a policy is being framed by
the Environment Ministry, Delhi Government for which Delhi Jal
Board has already given its inputs. True copy of Minutes of Meeting

dated 26.04.2023 is annexed as Annexure R-2.
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That thereafter a meeting of the joint committee was held on
27.04.2023 wherein action plan was framed for various auth6rities,
to be carried out by them on field. The joint committee in its said
minutes laid down the following actions to be taken by DJB:

1) DIJB shall provide the information of Hotels/Guest Houses
under Voluntary Disclosure Scheme (VDS) with DIB, listed
in the list of 536 units for extraction of Ground Water.

i)  DIJB shall clarify the legality of Ground Water extraction in
view of above of Voluntary Disclosure Scheme. Whether
such registration with DJB under VDS is deemed legal for
ground water extraction and whether such registration for
extraction of ground water can be considered as permission
to withdraw the ground water.

iii)  DJB shall also clarify whether DIB is supplying sufficient
quantity of water to such units who have registered their
borewell in Voluntary Disclosure Scheme.

iv)  DIJB shall submit the replenishment measures taken or to be
taken by such units like rain water harvesting ground water
recharge, etc.

True copy of Minutes of Meeting dated 27.04.2023 is annexed as

Annexure R-3.

It is relevant to mention that further in pursuant to the action plan of
the joint committee, joint inspection was conducted and it was
revealed that out of 536 hotels/guest houses, the joint team inspected
total 296 hotels and guest houses upto 26.08.2023. It is found out that
257 hotel/guest houses are having borewells extracting ground water
without permission of the competent authority. True copy of list of
hotels/ guest houses extracting water without permission is annexed

as Annexure R-4.


257


q

9.

486

That the actions taken by DJB in terms of the Minutes of Meeting of

the joint committee dated 27.04.2023 is tabulated herein below:

S. No. | Details Sought Compliance/Actions
Taken
L. DJB shall provide the|The Voluntary Disclosure
information of | Scheme (VDS) was
Hotels/Guest Houses under | launched by DJB in 2014-
Voluntary Disclosure | 15. That out of 536 hotels,
Scheme (VDS) with DJB, | 155 hotels have disclosed
listed in the list of 536 units | their ~ borewells  under
for extraction of Ground | Voluntary Disclosure
Water Scheme. True copy of the
Voluntary Disclosure
Scheme (VDS) launched by
DJB in 2014-15 is annexed
Annexure R-5. The list of
hotels/guest houses which
have made disclosure under
VDS is annexed as
Annexure R-6. The total
list of applicants who have
disclosed their borewells
under the  Voluntary
Disclosure Scheme is also
available on DJB website.
2. DJB shall clarify the | In view of details furnished
legality of Ground Water [at S. No. 1 above, it is
extraction in view of above | submitted that the status of
of Voluntary Disclosure | tubewells registered with
Scheme. Whether such | DJB under VDS cannot be
registration with DJB under | treated as legal for ground
VDS is deemed legal for | water extraction unless such
ground water extraction and | cases are approved by the
whether such registration | District Level Advisory
for extraction of ground | Committee  under the
water can be considered as | chairmanship of DC
permission to withdraw the | (Revenue).
ground water.
3. DIB shall also clarify |It is submitted that no
whether DJB is supplying | request for permission of
sufficient quantity of water | borewell was made by the
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to such units who have
registered their borewell in
Voluntary Disclosure
Scheme.

hotel’s owners il Pahargan;
area to DJB. An action plan
to provide water to these
hotels can only be
envisaged only after the
water deficit is assessed. As
such, all these hotels’
owners are required to
furnish the demand of
potable and non-potable
water duly supported with
sanctioned building plan.
Based on these details, a
comprehensive plan will be
worked out for water
augmentation for this area.

As along-term measure, the
entire water network system
of Karol Bagh Assembly
Constituency is to be
revamped under the JICA
Project that aims at 24x7
water supply in Paharganj
area also. This work is
under process of award. The
water augmentation through
ground water is likely to be
significantly reduced after
implementation of this
project.

DJB shall submit the
replenishment  measures
taken or to be taken by such
units like rain water
harvesting ground water
recharge, etc.

It is submitted that as per
DJB policy, the private unit
is to install RWH itself for
replenishment of ground
water. However, DIB is
ready to extend technical
inputs if required for it.
Further, financial assistance
is also given for RWH for
which details can be sought
from RWH Cell at DJB
Head Quarter. True copy of
the circular dated
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04.08.2021 regarding
‘Financial Assistance
Scheme for promoting Roof
Top Rain Water Harvesting
System’ 1s annexed as
Annexure R-7.

That the issue of illegal extraction of ground water is being dealt by
this Hon'ble NGT in OA No 33/2022 (Ganesh Prasad Vs GNCTD

and Ors) and the DJB being competent authority for ground water in

NCT of Delhi has filed on record of the said case, the action plan

envisaged for effective regulation and management of ground water

in Delhi. The framework of the said action plan is as under:

A. AQUIFER MANAGEMENT

Ground water conservation and recharge is essential for effective

ground water management. Following steps shall be taken:

a) Target for recovery of depleted aquifers needs to be set.

b) Rainwater harvesting to be pursued aggressively and promoted
through incentives, scientific advice and monitoring shall be
incorporated into the program for sustained effectiveness.

¢) Construction of water bodies for raising water table. To protect
water bodies from encroachment and waste dumping, each water
body shall have conservation and maintenance plan regarding

water quantity and quality.

B. DATA BASE:

That an accurate data base of the private and public tubewells
through mapping shall be prepared on GIS for accounting

extraction of ground water.
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C. SUBSTITUTION OF FRESH WATER/GROUND WATER USE BY
RECYCLED WASTE WATER:
That to reduce dependence of water demand on fresh water/ground
water, more wastewater has to be treated and recycled even up to
drinking water level
a) Use of recycled water to be encouraged for irrigation, large
gardens, parks and flushing etc.
b) Year wise targets for recycled water shall be framed.
c) STPs to be constructed / upgraded to meet the meet enhanced
treatment standard for water reuse.
d) Use of recycled water in recharging ground water.
e) Construction of Decentralised STPs where effluent can be

used locally.

D. PROMOTION OF WATER CONSERVATION AND EFFICIENCY
FOR DEMAND MANAGEMENT
That through increased awareness and integration of water saving
technology the per capita water usage can be steadily brought down
in following manner:

a) Conservation of freshwater use through water saving devices
like shower heads, taps, sprinklers etc. This shall be
reinforced by a retrofitting program and also by rebates on
efficient devices. Water devices shall be rated through an
independent institution. Also, disincentives cess will be
levied to less efficient devices of the consumers

b) Encouraging efficient garden irrigation and water
conservation strategies in private and public gardens. Public

gardens to be gardened through sprinklers only
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¢) Mandatory water audit on large scale users to establish

reduction possibilities and encouraging recycled water use.

E. CONTROLLING DISTRIBUTION LOSSES

11.

That currently the level of water loss in transmission and
distribution is much more than the norm of 15%. The curtailing of
losses shall be attained in a planned manner where there is lesser
extraction of ground water and greater availability of recycled
water.

PUBLIC EDUCATION AND AWARENESS

That public at large is ill informed and is not properly aware about
availability, constraints and methods of water conservation.
Consumers being the largest stake holders need to play important
role in water conservation. Therefore effective and regular

campaigns to raise public support shall be done

. EFFECTIVE MONITORING AND FUNCTIONING OF DISTRICT

ADVISORY COMMITTEES FOR RESTRICTED AND
REGULATED ABSTRACTION OF GROUND WATER

That the District magistrate of each area is the authorised officer for
the purpose of regulation of ground water development and
management. Particularly DM have has to seal the illegal borewells
in their areas. However, lot of illegal borewells are pending for
sealing. Therefore, functioning of DMs has to checked for

expediting sealings.

That further, it is pertinent to state that Delhi Jal Board has taken the

following steps for promotion of rain water harvesting systems to

recharge ground water:
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a) Delhi Jal Board has promoted Rain Water Mgagement
(RWH) by providing 10% rebate on water bill on installation
of adequate and functional RWH structures.

b) Delhi Jal Board provides financial assistance to consumers
upto Rs. 50,000 or cost of RWH structure whichever is less.

c) There is a provision of 50% penalty on water bill for
nonexistence of RWH structures for plot area more than 100
sqm.

d) Guidelines issued by Ministry of Housing and Urban Affairs,
GOI for Urban Water Conservation under Jal Shakti Abhiyan
thrust areas include Rain Water Harvesting, Reuse of treated
effluent, Rejuvenation of water Bodies and Plantation are
being followed. The guidelines for INLINE RAIN WATER
HARVESTING in Delhi have also been issued by DJB.

e) Plan for RWH structure is mandatory for receiving No
Objection Certificate (NOC) to builders for approval of
building plan.

f) Wide publicity for adopting RWH structures through print,
electronic, visual, workshop, exhibitions seminars, booklets,
pamphlets etc. is being done by Delhi Jal Board.

g) Delhi Jal Board has empanelled service providers/
consultants for design of RWH system as per Guideline of
DJB. The details are available on DIJB website i.e.

www.delhijalboard.nic.in.

h) Nodal officer are appointed by DJB for technical assistance
for RWH along with creating of RWH cell through Rain
Centres/Jal Shakti Kendra.

i) Delhi Jal Board has constructed and made all 666 recharge
pits functional.
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That status of installation of rain water harvesting system in GNCTD

is as under:

S.N. | Departments Total Installations Number of RWH
Systems installed
1. Delhi Jal Board 594 594
2. Other than DJB 39 89
3. Schools, Colleges 4549 4144
4, Other deptt 5472 3966
Total 10704 8793

That Delhi Jal Board is carrying out rejuvenation of 64 numbers of
Water Bodies out of which rejuvenation work at 39 number of water
bodies has been completed and tender for 25 number shall be called
shortly. The work of creation of water body at Timarpur oxidation
pond, Dwarka, Pappankalan, Rohini, Nilothi, revival of Roshanara

Lake is being taken up.

The major reuse of treated waste water in and around the city is for
irrigation, horticulture and industrial use. There is demand for use of
treated waste water for cooling in the power stations. Other options
include ground water recharge, return to be raw water source, and the
treatment and reuse of treated waste water, for flushing of toilets, i.e.
use for non-potable purposes like washing of Railways, Buses,
Construction industry. The Delhi Jal Board presently supplies about
89 MGD of treated waste water to the Irrigation Department, Power
Plants and for irrigation purposes by CPWD and in Rohini area by
DDA & Flood Control and Irrigation Department. Efforts are being
made to increase the treated waste water supply from 89 MGD to 210
MGD in subsequent years.
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15. That stage of annual ground water extraction in Delhi in year 2017
was 119.61% of annual extractable ground water recourses whereas
Stage of annual ground water extraction in year 2023 was 99.13% of
annual extractable ground water resources as per the report for
Dynamic Ground Water Assessment of India 2023 issued by Central
Ground Water Board. Therefore, there is improvement in ground
water situation in Delhi. Total annual ground water recharge has also
been increased from 0.32 billion cubic meter in the year 2017 to 0.38
billion cubic meter in the year 2023 as per report for Dynamic
Ground Water Assessment of India 2023 issued by Central Ground
Water Board. The Delhi Jal Board endeavors and remains committed
to improve ground water recharge situation and prevent unauthorized

extraction of ground water in Delhi.

16. The compliance report is 'being submitted in this Hon’ble Tribunal
for the record and kind perusal. However, any further direction given
by this Hon’ble Tribunal in this regard will be abided by the

undersigned. Submitted Please.

&=

Priti Pant, SE(M)-5,

Delhi Jal Board
Place: New Delhi

Dated: 05.02.2024
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DEPARTMENT OF ENVIRONMENT AND FORESTS
AND WILDLIFE

NOTIFICATION
Delh, the 12th Julv, 2010

No. F8(348)/EA/Env/09/2246.—,In exercise of
pawer conferred by Section 5 of the Environment
(Protection) Act, 1986 (29 of 1986) read with the
notification  No. U-11030/1/91- UTL dated the 10th
September. 1992 and in supersession of directions
issued vide Order Nos F8(348)/EA/Env/09/14433-
14451 and F8(348)/EA/Env/09/14452-14470 daled the
30th March 2009 as well as Order Nos. F8(348)/EA/Env/
19/555-582 and F8(348Y/EA/:nv/09/583-610 dated the
30th April 2009, the Lt. Governor of the National Capital
Territory of Delhi, has issued Annexed directions vide
order No. F8 {348YEA/nv/09/1041-1061 dated the 18th
May 2010 fur groundwater regulation and management
in Delhi.

The direction issued as Annexed are hereby
published for information of the general public.

By Order and m the name of Lt. Governor
ol'the National Capital Territory of Delhi.

SUSHMA JERATILL Dy, Secy.

ANNEXURE
DEPARTMENT OF ENVIRONMENT
Order
| Delbi. the 18th May, 2010

Sub : Direction under section 5 of the Environment
(Protection) Act, 1986

'8, (348)'EAEnvi09 — Whereas, the Central
Governiment has authorized the Licutenant Governor of
the National Capital P'erritors of Delhi vide notification
S 0. 667 (1) dated the 10th September, 1992 to exercise
powers under section 5 of the Environment (Protection)
Act. 1986 [or the National Capital Territory of Dethi and to
issuc dircctions thereunder. to any person, officer or any
authority for the closure, prohibition or regulation of any
operation or process or stoppage or regulalion of the
supply of electricily ur water or any other services

And whercas Delhi Jal Board constituted under the
Delhi Water Board Act. 1998 (Delhi Actd of 1998) is dealing

276U NG e -2

with water supply network of drinking, domestic, industrial
and commercial water in the National Capital Territory of
Dethi:

And whereas continued abstraction of ground water
has led to serve depletion of ground water resources:

And whereas non-restricted and non-regulated
abstraction of ground water has scrious long term
environmental implications;

And whereas over abstraction of ground water can
resultin drying up of ground watcr resources and may also
affect water quality;

yAnd whereas Central Ground Water Authority had,
in the year of 2000, notified the South and South-West
districts of Delhi as “Notified Areas” and imposed
prohibition and restriction in those districts on the
construction and tnstallation of any structure for
abstraction of ground walter resources to avoid frther
depletion and deterioration in water quality in the sad
districts.

And whereas through, another notification in March
2004, Central Grournd Water Authority has notified Fast.
New Delhi, North-East, North-West and West districts of
Delhi as over exploited areas necding regulation, and
reaistration of ground water abstraction structures in those
districts was made compulsory.

Now, therefore, in exercise of power conferred by
section 5 of the Environment (Protection) Act, 1986 (29 of
1986} read with the Ministry of Home Aflairs, Government
o! Incha Natification S.0. 667 (E) beanng ¥ No, U-11030)
91- UM dated the 10th September, 1992 and in
supersession of dircctions issued vide Order Nos, F8(348)/
FAEnv09/14433-1445) and FB(3A8V VA Lavi09/14452-
14470 dated the 30th March 2009 as well as Order Nos.
F&(348YEA Envi09/555-582 and F8(3481/EA/Envi09:583-
610 dated the 30th April 2009, the Li. Governor of the
MNational Capital Territory of Delhi |, hereby issues the
following directions, namely:—

(1) Inthe whole of'the National Capital Territory of Delhi,
no person, group, authority, association or mstitution
shall draw ground water through bore-well or rube-
well (both new as well as existing and drawing ground
water without permission of Central Ground Water
Authority) for domestic, commercial, agricultural and
or industrial uses without the prior permission vf the
“Competent Authoritv” that is 1¢ suy. the Delhi Jal
Boarid or the New Dethi Mumcipal Council as the
case may be.

(2> The issuc of grant of pennission for borewell/
tubewell shall be dealt by Competent Authority
through the Deputy Commissioner (Revenue) of each
revenue arca, GNCTD. who is hereby appointed as
“Authorized Officer” for the purpose of regulation
of ground water development and management in
the respective revenue arcas under the jurisdiction.

L
1
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The Deputy Commissioner (Revenuc) of each
revenue area, (GINCTTD, who is the Authorized Officer.
are further delegated with the power of dealing with
other issues such as checking violation and sealing
itlegal wells. launching of prosccution against
offenders cte. including grievance redressal related

to ground water, based on the rccommendations of

the Advisory Commuttee.

An Advisory Committee in each nine revenue areas
of the National Capital Territory of Delhi is hereby
constituted under the Chairmanship of the Depury

Commissioner of each revenue arca comprising of

the following inembers;

1. Deputy Commissioner (Revenue), : Chairman.
of concerned revenue area

2. Director (Panchayat) Member:

3 Chief Engineer nominated by Member:
DelhiJal Board

4. Representanve of Central Ground Member;
Water Board. New Delhi

S. Representatives of local bodies Member,
having jurisdiction over the area

6. Representative of Department Member,
of nvironment. GNCTD/DPCC

7. Representative of reputed NGO Member

in the field of Groundwater
Management nominated by the
Deputy Commissioner concerned

The Advisory Comimittee shall meet atleast once in
every month to 1ake up various issues related 1o
ground water tegulation and management in the
concerned revenue area and give recommendations
to the Deputy for further
consideration and enforcement. Only the
recommended groundwater boring cases shall be

Commissioner

tforwarded to Competent Authority for grant of

permission.

In emergent violation cases such as illegal
groundwater drawl, the Authorized Ofticer, subject
to his satisfaction, shall ensure the discontinuation

of the same by the seizure of drilling rig, sealing of

tubewelliborewell if so constructed and also
disconnectior of electricity supply to the energized
wbewell even 15 it is through DG sets. without waiting
for recommendation of Advisory Cammittee.
However the details of such action shall be placed
by the Authorized Officer in the next Advisory
Commitice meeling.

‘. NATIONAL CAPITAL TERRITORY GOVT.: JULY 13, 2010/ASADHA 24, 1432
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If any person, group, authority, association or
institution, intends 1o draw pround water through
bore-well or tube-well(both new as well as existing
and drawing ground water without permission ol
Central Ground Water Authority), he shall teke prior
permission from Competent Authority. Such
permission shall be obtained through submission of
an application to Zonal Offices of the Competent
Authority, in the form specified by the Competent
Authority.

The Executive Engineer of the Competent Authority,
incharge of the concerned area shall recommend the
case, based on the facts on the ground, to the
concerned Deputy Commissioner (Revenue) of the
revenue area who shall issue orders in the light of
the recommendations of Executive Engineer of the
Competent Authority and the Advisory Committec

If the plot size of the building is more than 200 sq
meters, the permission o draw ground water through
borewell or tubewell (both new as well as existing
and drawing groundwater without permission of
Central Ground Water Authority) shall be subjeci to
the condition that the occupier or owner of the said
plot or building shall install rain water harvesting
systern in such boilding.

‘the permission to draw ground water through
borewell or rubewell (both new as well as existing
and drawing ground water without permission of
Central Ground Water Authority) tor commercial and
or industrial use shall be subject to the condition
that the concerned person or authority shall install
the rain water harvesting structure, and shall ensure
reust of the water in horticulture ur cooling or tifet
Nushing, etc afier proper treatment of waste water or
any other suggestions given by the concerned
Advisory Committee.

Each of the Advisory Commitiee in addition to their
above mentioned statutory dutics, will inforin Delht
Pollution Control Committee about any water
pollution ovcurring, due to extraction of water from
lube-well or bore-well so that, necessary action may
be initiated under the provision of the Water
(Prevention and Control of Poliutiony Act. 1974

The permission of barewell nstallation for
agricultural purpose may he granted 1o genuine
agriculturists by the Advisory Committee under
concerned Deputy Commissioner (Revenue) based
on the recommendation of Block Development Officer
and Agriculture Department Trrigation and I'lood
Control Department, Govt, of N.C. of Delhi
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Agrculture achivity may be veritied from Khasra
Girdawari documents and also based on acrual
cvatuation

{131 Am violation of the above directions shall be
punishable under section 15 of the Environinent
(Protection) Act. 1986 (29 of 1986).

By Order and in the Name of the Lieutenant Governor
ol the National Capital Territory of Delhi,

DHARMIENDRA, Secretary (Iinvironment )

g usaE Ager whfaat
faeefl, 7 g2, 2010
T, TR 6(14) /85 /TN, G, /UTE TIGH 2349,
feeet] % IO Tewelt weeT winfaw sifufram, 2003
. fersfi aifufId 2004 F1 3) HY UIG 3 A TU-MT (1) B
Zm T WiEEl S wEm S| g s Ef AR wier,
SRR YRR WEeTd "fafe sl S afuftm w

Printed by the Manager, Government ol India Press, Ring Road  Mavapun, New Delh- 110064

2 w1 3 Prem % fen syt o s e s
Fi1 fafur @ e ) e fepm e
AR E LG I ceE AR S e i i
W91 US A5 A,
wH. &, 7, sfafiE e (e
OFFICE OF THE REGISTRAR COOPERATIVE
SOCIETIES
NOTIFICATION
Delhi, the 7th July, 2010
No. F. 6/14/85/Estt./Coop/Pt. file 2349.—in exerciie
of the powers conferred by sub-section (1) of section 3 of
the Del{li Co-operative Societies Act, 20035 (Delhi Act 5 of
2004 ). the Lt. Governor of the Natlonal Capital Territory of
Delhi is pleased to appoint Sh. Hari Narain Meena. Adhoc
DANICS as Assistunt Registrar Cooperative Societies
Delhi, to assist the Registrar in discharging his duties and
functions under the aforesaid Act with effect trom the
date he assumed charge of the said office
By Order and in the Name ot the Lt Govennn
ot the National Capital Territory ot Delhi
S. K A, Addl Secretary (¢ oop.)

and Publisheg by the Cantrolter of Publivations. Delhi-110054
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DEPARTMENT OF ENVIRONMENT, FORESTS AN WL DEIFE.
AMENDMENT
Delhi, the [Oth January, 2014

N, FORAYE) FAEAVIUPEITE09T - In exercise of powers confentad by secoon S atthe Favinonment Pratection
At TUS6 129 of 1986 repd wath the notitication Ne U100 T Q1 UTT dated the 107 Seprembaet 199 e 11 Gor e of
the Nutienal Capatal Tenpore of Delhy herebs ssues following directions o turther amend the Jiecions Contamed 1
coderadoed the T8 Ny 2010 for proandawater regaiation and management i Delhy pablishoea s Delin toaseite sl
Soeticaton N Er TR A T 00 2236 daed 127 Tuby 2000 and amended vide Nonroatn o N TNy Vo nw

ol o7 aated O, sovember, 2010 s under namely

A Inthe Order Noo B B(348) EA T:nvi00 2246 dated 12th July, 2010, published «de Delhi Gavette nonfication dated
the 1Xth Mac 2000, after dsrecnen No ¢ the follow g directions shall he inserted, namety

HERN All water supply tankers supplying water i Delhi to have mandatory regasiration swth the Competent Authorns
coo bieb Jal Board SNew Dellin Mumcipal Council as the case mas be The Competene Swhone shadl also ensure
Lustatleson ol GPS i all tankers enabling moneonng ther movement m Delln Frathier the € mypetent Authonn

i
sl regularty mamt a quabiny of water supphed through tankers as per dnnbang water stendards Is 003002012 The
Competent Suthomny shall also specity witer supply charges for sale of water by the tanler owners

(1) Al the dolhing machines: ngs utihized for boring purposes it Delhy shall have mandaiors registriaton with the Ottice
of Divistonal Commussioner Deputy Comnusstoner (Revenue). The movement ot dedhing machines rigs shalt he allowed
for specified purpases place(s) and duration by the concerned Deputy Commisstoner iR es enuen

{15) Deputy Commissioner (Revenuey, Delhi Pohce and Fransport Department, GNO Tt snsir sinct coanphanes i
intate action agamst the violators aothasans mandatory registratien o water suppls tankers snd il machmes ngs

and then unautherzed mesementin Delht ™
B Inthe aforewnd nonficatien, te dircvoan no, (13) shall be ronumbered as directionn - i,

By Order and m the Samie of T Governot
of the Natienal Capitai Terntory of Delby,

DEVENDR A NSHARMA Dy Seey
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HOME (GENERAL) DEPARTMENT
NOTIFICATION
Delhu, the 1hih Januar, 2014

No. Fo4iS/2003-Tome( G205, —1n exeraise ol the powers conferred by subssection d1ror Secnon 20008 the € ode
of Crinunal Procedure. 1973 (2 of 1974, read with the Government of India, Mimstirny of Hoeme Atlans Nonticatior
“Noo b 01012 7 ULty dated the 20 March, 1974, the Lt Gosernor of Natonal Capal Termtors of Della 1 pleased 1o
delegate the powers of Fxecutive Magistrate tn the Metropolitin area of Dethr apon Shn Gumut Sineh Jomr Regiaao

Ceomtra Y nmsaratinee Trihunal, New Pl ol he holds the present post or ol turther oeders why Bever s e

Hy Order and i the Name crithie T Govemen
of the Sanonal Capeal Ternitors o el

INDU SN e Seos iHomn

Praned by the Manager, Goremment ot India Press, Ring Boad - Mavapun oo cdt 00 -8
and Publeshed by the Conraller of Pablications Dedhe- Hoosd
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THE ENVIRONMENT (PROTECTION) ACT, 1986

No. 29 OF 1986
[23™ May, 1986.]

An Act to provide for the protection and improvement of environment and for
matters connected there with:

WHEREAS the decisions were taken at the United Nations Conference on the
Human Environment held at Stockholm in June, 1972, in which India participated, to take
appropriate steps for the protection and improvement of human environment;

AND WHEREAS it is considered necessary further to implement the decisions
aforesaid in so far as they relate to the protection and improvement of environment and
the prevention of hazards to human beings, other living creatures, plants and property;

BE it enacted by Parliament in the Thirty-seventh Year of the Republic of India
as follows:-

CHAPTER I
PRELIMINARY

1. SHORT TITLE, EXTENT AND COMMENCEMENT.-
(1) This Act may be called the Environment (Protection) Act, 1986.
(2) Tt extends to the whole of India.
(3) It shall come into force on such date as the Central Government may, by

notification in the Official Gazette, appoint and different dates may be appointed for
different provisions of this Act and for different areas'.

. 2. DEFINITIONS.-
In this Act, unless the context otherwise requires,--

(a) "environment" includes water, air and land and the.inter- relationship
which exists among and between water, air and land, and human beings, other
living creatures, plants, micro-organism and property;

It came into force in the whole of India on 19th November, 1986 vide Notification No. G.S.R. 1198(E) dated [2-1 1-86
published in the Gazette of India No. 525 dated 12-1 1-86.
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(b) "environmental pollutant” means any solid, liquid or gaseous
substance present in such concentration as may be, or tend to be, injurious to
environment;

(c) "environmental pollution" means the presence in the environment of
any environmental pollutant;

(d) "handling", in relation to any substance, means the manufacture,
processing, treatment, package, storage, transportation, use, collection,
destruction, conversion, offering for sale, transfer or the like of such substance;

. {e) "hazardous substance" means any substance or preparation which, by
reason of its chemical or physico-chiemical properties or handling, is liable to
cause harm to human beings, other living creatures, plant, micro-organism,
property or the environment;

() "occupier", in relation to any factory or premises, means a person who
has, control over the affairs of the factory or the premises and includes in relation
to any substance, the person in possession of the substance;

(g) "prescribed" means prescribed by rules made under this Act.

CHAPTER I
GENERAL POWERS OF THE CENTRAL GOVERNMENT

3. POWER OF CENTRAL GOVERNMENT TO TAKE MEASURES TO
PROTECT AND IMPROVE ENVIRONMENT.-

(1) Subject to the provisions of this Act, the Central Government, shall have the
power to take all such measures as it deems necessary or expedient for the purpose of
protecting and improving the quality of the environment and preventing controlling and
abating environmental pollution.

(2) In particular, and without prejudice to the generality of the provisions of
sub-section (1), such measures may include measures with respect to all or any of the
following matters, namely:--

(i) co-ordination of actions by the State Governments, officers and other
authorities--
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(2) under this Act, or the rules made thereunder, or

(b) under any other law for the time being in force which is relatable to
the objects of this Act;

(i) planning and execution of a nation-wide programme for the
prevention, control and abatement of environmental pollution;

(iii) laying down standards for the quality of environment in its various
aspects;

(iv) laying down standards for emission or discharge of environmental
pollutants from various sources whatsoever:

Provided that different standards for emission or discharge may be laid
down under this clause from different sources having regard to the quality or
composition of the emission or discharge of environmental pollutants from such
sources;

(v) restriction of areas in which any industries, operations or processes or
class of industries, operations or processes shall not be carried out or shall be
carried out subject to certain safeguards;

(vi) laying down procedures and safeguards for the prevention of
accidents which may cause environmental pollution and remedial measures for
such accidents;

(vii) laying down procedures and safeguards for the handling of
hazardous substances; '

(viii) examination of such manufacturing processes, materials and
substances as are likely to cause environmental pollution;

(ix) carrying out and sponsoring investigations and research relating to
problems of environmental pollution;

(x) inspection of any premises, plant, equipment, machinery,
manufacturing or other processes, materials or substances and giving, by order,
of such directions to such authorities, officers or persons as it may consider
necessary to take steps for the prevention, conirol and abatement of
environmental pollution; ’
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(xi) establishment or recognition of environmental laboratories and
institutes to carry out the functions entrusted to such environmental laboratories
and institutes under this Act;

(xii) collection and dissemination of information in respect of matters
relating to environmental pollution;

(xiii) preparation of manuals, codes or guides relating to the prevention,
control and abatement of environmental pollution;

(xiv) such,other matters as the Central Government deems necessary or
expedient for the purpose of securing the effective implementation of the
provisions of this Act.

(3) The Central Government may, if it considers it necessary or expedient so to
do for the purpose of this Act, by order, published in the Official Gazette, constitute an
authority or authorities by such name or names as may be specified in the order for the
purpose of exercising and performing such of the powers and functions (including the
power to issue directions under section 5) of the Central Government under this Act and
for taking measures with respect to such of the matters referred to in sub-section (2) as
may be mentioned in the order and subject to the supervision and control of the Central
Government and the provisions of such order, such authority or authorities may exercise
the powers or perform the functions or take the measures so mentioned in the order as if
such authority or authorities had been empowered by this Act to exercise those powers or
perform those functions or take such measures.

4. APPOINTMENT OF OFFICERS AND THEIR POWERS AND FUNCTIONS.-

(1) Without prejudice to the provisions of sub-section (3) of section 3, the Central
Government may appoint officers with such designation as it thinks fit for the purposes of
this Act and may entrust to them such of the powers and functions under this Act as it
may deem fit.

(2) The officers appointed under sub-section (1) shall be subject to the general
control and direction of the Central Government or, if so directed by that Government,
also of the authority or authorities, if any, constituted under sub- section (3) of section 3
or of any other authority or officer.

&
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5. POWER TO GIVE DIRECTIONS.-

Notwithstanding anything contained in any other law but subject to the
provisions of this Act, the Central Government may', in the exercise of its powers and
performance of its functions under this Act, issue directions in writing to any person,
officer or any authonty and such person, officer or authority shall be bound to comply
with such directions’

Explanation--For the avoidance of doubts, it is hereby declared that the power to issue
directions under this section includes the power to direct--

(a) the closure, prohibition or regulation of any industry, operation or process; or

(b) stoppage o, regulation of the supply of electricity or water or any other
service.

6. RULES TO REGULATE ENVIRONMENTAL POLLUTION.-

(1) The Central Government may, by notification in the Official Gazette, make
rules in respect of all or any of the matters referred to in section 3.

(2) In particular, and without prejudice to the generality of the foregoing power,
such rules may provide for all or any of the following matters, namely:--

(a) the standards of quality of air, water or soil for various areas and
purposes;’

(b) the maximum allowable limits of concentration of various
environmental pollutants (including noise) for different areas;

The Central Government has delegated the powers vested in it under section 5 of the Act to the State Governments
of Andhra Pradesh, Assam, Bihar, Gujarat, Haryana, Himachal Pradesh, Karnataka, Kerala, Madhya Pradesh,
Mizoram, Orissa. Rajasthan, Sikkim and Tamil Nadu subject to the condition that the Central Governiment may
revoke such delegation of Powers in respect of all or any one or'more of the State Governments or may itself invoke
the provisions of section 5 of the Act, if in the opinion of the Central Government such a course of action is
neeessary in public interest, (Notification No. S.0. 152 (E) dated 10-2-88 published in Gazette No. 54 of the same
date). These Powers have been delegated to the following State Governments also on the same terms:
Meghalaya. Punjab and Uttar Pradesh vide Notitication No. 5.0.389 (E) dated 14-4-88 published in the Gazette No.
205 dated 14-4-88; Maharashtra vide Notification No. S5.0. 488(E) dated L7-5-88 published in the Gazette No. 255
dated 17-5-88; Goa and Jammu & Kashmir vide Notification No. S.0. 881 (E) dated 22-9-88; published in the
Gazette No. 749 dated 22.9.88 West Bengal Manipur vide Notification N. 5.0. 408 (E) dated 6-6-89; published in
the Gazette No. 319 dated 6-6-89; Tripura vide Notification No. §.0. 479 (E) dated 25-7-91 published in the Gazette
No. 414 dated 25-7-91.

For issuing dircctions scc r.4 of Environment (Protcction) Rules, 1986.

See r. 3 of Environment (Protection) Rules, 1986 and Schedules thereto.

i. Schedule 1 lists the standards for emission or discharge of environmental pollutants from the industries,
processes or operations and their maximum allowable limits of concentration:

ii. Schedule I [ists general standards for discharge of cfflucnts and their maximum limits of concentration
allowable (Schedule 11 omitted by G.S.R.801(E), dated 31.12.1993.)

iii. Schedule NI lists ambient air quality standards in respect of noise and its maximum allowable limits: and

iv. Schedule 1V lists standards for emission of smoke, vapour etc. from motor vehicles and maximum allowable
limits of their emission.

v. Schedule V - furnishing of information to authoritics and agencics. Schedule 11 re-numbered as Schedule V
vide G.S.R.422(E), dated 19.5.1993.

vi. Schedule VI - inserted vide GSR422(E). dated 19.5.1993 tor General Standards for discharge of Environmental
Pollutants.

vii. Schedule V1I - inserted vide GSR176 (E), duted 2.4.1996.for National Ambient Air Quality Standards,

9
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(c) the procedures and safeguards for the handling of hazardous
substances;'

(d) the prohibition and restrictions on the handling of hazardous
substances in different areas;’

(e) the prohibition and restriction on the location of industries and the
carrying on process and operations in different areas;’

() the procedures and safeguards for the prevention of accidents which
may cause environmental pollution and for providing for remedial measures for
such accidents.”

CHAPTER HI

PREVENTION, CONTROL, AND ABATEMENT OF ENVIRONMENTAL
POLLUTION

7. PERSONS CARRYING ON INDUSTRY OPERATION, ETC., NOT TO
ALLOW EMISSION OR DISCHARGE OF ENVIRONMENTAL POLLUTANTS
IN EXCESS OF THE STANDARDS.-

No person carrying on any industry, operation or process shall discharge or emit
or permit to be discharged or emitted any environmental pollutants in excess of such
standards as may be prescribed’.

8. PERSONS HANDLING HAZARDOUS SUBSTANCES TO COMPLY WITH
PROCEDURAL SAFEGUARDS.-

No person shall handle or cause to be handled any hazardous substance except in
accordance with such procedure and after complying with such safeguards as may be
prescribed'.

Seer. 13 of Environment (Protection) Rules, 1986, and

I Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008;

iil.”  Manufacture, Storage and Import of Hazardous Chemicals Rules. 1989: and

ii.  Manufacure, Use, lmport, Export and Storage of Hazardous Micro organisms, Genetically/Engineered
i Organisms or Cells Rules, 1989

Rule 13 SUPRA

Seer. 5 of Environment (Protection) Rules, 1986.

Seer. 12 of Environment (Protection) Rules and Schedule V (Schedule IT renumbered as Schedule V), and relevant
provisions of Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008,

Manuficture, Storage and lmport of Hazardous Chemicals Rules and Manufucture, Use, Import Export und Storage
of hazardous Micro-organisms, Genetically Engincercd Organisms or Cells Rulcs. 1989,

See r. 3 of Environment (Protection) Rules. 1986 and Schedule 1.

@
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9. FURNISHING OF INFORMATION TO AUTHORITIES AND AGENCIES IN
CERTAIN CASES.-

(1) Where the discharge of any environmental pollutant in excess of the
prescribed standards occurs or is apprehended to occur due to any accident or other
unforeseen act or event, the person responsible for such discharge and the person in
charge of the place at which such discharge occurs or is apprehended to occur shall be
bound to prevent or mitigate the environmental pollution caused as a result of such
discharge and shall also forthwith--

(a) intimate the fact of such occurrence or apprehension of such occurrence; and

(b) be bound, if called upon, to render all assistance, to such authorities or
agencies as may be prescribed'

(2) On receipt of information with respect to the fact or apprehension of any
occurrence of the nature referred to in sub-section (1), whether through intimation under
that sub-section or otherwise, the authorities or agencies referred to in sub-section (1)
shall, as early as practicable, cause such remedial measures to be taken as are necessary
to prevent or mitigate the environmental pollution.

(3) The expenses, if any, incurred by any authority or agency with respect to the
remedial measures referred to in sub-section (2), together with interest (at such
reasonable rate as the Government may, by order, fix) from the date when a demand for
the expenses is made until it is paid, may be recovered by such ‘authority or agency from
the person concemned as arrears of land revenue or of public demand.

10. POWERS OF ENTRY AND INSPECTION.-

(1) Subject to the provisions of this section, any person empowered by the
Central Government in this behalf® shall have a right to enter, at all reasonable times with
such assistance as he considers necessary, any place—

(a) for the purpose of performing any of the functions of the Central Government
entrusted to him:

(b) for the purpose of determining whether and if so in what manner, any such
functions are to be performed or whether any provisions of this Act or the rules
made thereunder or any notice, order, direction or authorisation served, made,
given or granted under this Act is being or has been complied with;

For authorities or agencies see r. 12 of Environment (Protection) Rules, 1986 and Schedule V (Schedule II re-
numbered as Schedule V). .

The Central Govt. has empowered 64 persons listed in the Table of Naotification No.S.0. 83 (E) published in the
Gazette of India No. 66 dated 16-2-87.
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(c) for the purpose of examining and testing any equipment, industrial plant,
record, register, document or any other material object or for conducting a search
of any building in which he has reason to believe that an offence under this Act
or the rules made thereunder has been or is being or is about to be committed and
for seizing any such equipment, industrial plant, record, register, document or
other material object if he has reason to believe that it may furnish evidence of
the commission of an offence punishable under this Act or the rules made
thereunder or that such seizure is necessary to prevent or mitigate environmental
pollution.

(2) Every person carrying on any industry, operation or process of handling any
hazardous substance shall be bound to render all assistance to the person empowered by
the Central Government under sub-section (1) for carrying out the functions under that
sub-section and if he fails to do so without any reasonable cause or excuse, he shall be
guilty of an offence under this Act.

(3) 1f any person willfully delays or obstructs any persons empowered by the
Central Governiment under sub-section (1) in the performance of his functions, he shall be
guilty of an offence under this Act.

(4) The provisions of the Code of Criminal Procedure, 1973, or, in relation to the
State of Jammu and Kashmir, or an area in which that Code is not in force, the provisions
of any corresponding law in force in that State or area shall, so far as may be, apply to
any search or seizures under this section as they apply to any search or seizure made
under the authority of a warrant issued under section 94 of the said Code or as the case
may be, under the corresponding provision of the said law.

11. POWER TO TAKE SAMPLE AND PROCEDURE TO BE FOLLOWED IN
CONNECTION THEREWITH.-

(1) The Central Government or any officer empowered by it in this behalf', shall
have power to take, for the purpose of analysis, samples of air, water, soil or other
substance from any factory, premises or other place in such manner as may be
prescribed.’

(2) The result of any analysis of a sample taken under sub-section (1) shall not be
admissible in evidence in any legal proceeding unless the provisions of sub-sections (3)
and (4) are complied with.

(3) Subject to the provisions of sub-section (4), the person taking the sample
under sub-section (1) shall--

In cxcreisc of powers conferred under sub-section (i) of section 11 the Central Govemment has cmpowered 64
officers listed in the Table vide S.O. 84. (E) published in the Gazette No. 66 dated 16-2-87

For procedure for taking samples see r. 6 of Environment (Protection) Rules, 1986, also

6
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(a) serve on the occupier or his agent or person in charge of the place, a
notice, then and there, in such form as may be prescribed, of his intention to have
it so analysed; '

(b).in the presence of the occupier or his agent or person, collect a
sample for analysis;

(c) cause the sample to be placed in a container or containers which shall
be marked and sealed and shall also be signed both by the person taking the
sample and the occupier or his agent or person;

(d) send without delay, the container or the containers to the laboratory
established or recognised by the Central Government under section 12.

(4) When a sample is taken for analysis under sub-section (1) and the person
taking the sample serves on the occupier or his agent or person, a notice under clause (a)
of sub-section (3), then,--

(a) in a case where the occupier, his agent or person wilfully absents
himself, the person taking the sample shall collect the sample for analysis to be
placed in a container or containers which shall be marked and sealed and shall
also be signed by the person taking the sample, and

(b} in a case where the occupier or his agent or person present at the time
of taking the sampie refuses to sign the marked and sealed container or
containers of the sample as required under clause (c) of sub-section (3), the
marked and sealed container or containers shall be signed by the person taking
the samples, and the container or containers shall be sent without delay by the
person taking the sample for analysis to the laboratory established or recognised
under section 12 and such person shall inform the Government Analyst appointed
or recognised under section 13 in writing, about the wilfull absence of the
occupier or his agent or person, or, as the case may be, his refusal to sign the
container or containers.

12. ENVIRONMENTAL LABORATORIES.-
(1) The Central Government' may, by notification in the Official Gazette,--
(a) establish one or more environmental laboratories;

(b) recognise one or more laboratories or institutes as environmental
laboratories to carry out the functions entrusted to an environmental laboratory

under this Act’.

The Central Government has delegated its powers under clause (b} of sub-section (i) of section [2 and section {3 of
the Act to the Central Pollution Control Board vide Notification No. S.0. 145 (E) dated 21-2-91 published in the
Gazette No. 128 dated 27-2-91

The list of laboratories/institutes recognised as environmental laboratories: and the persons recognised as Govt.

Analysts.




510

276 The Environment (Protection) Act, 1986 Act 29 of 1986

(2) The Central Government may, by notification in the Official Gazette, make
rules specifying--

(a) the functions of the environmental laboratory;'

(b) the procedure for the submission to the said laboratory of samples of
air, water, soil or other substance for analysis or tests, the form of the laboratory
report thereon and the fees payable for such report;?

(c) such other matters as may be necessary or expedient to enable that
laboratory to carry out its functions.

13. GOVERNMENT ANALYSTS.-

The Central Government may by notification in the Official Gazette, appoint or
recognise such persons as it thinks fit and having the prescribed qualifications® to be
Government Analysts for the purpose of analysis of samples of air, water, soil or other
substance sent for analysis to any environmental laboratory established or recognised
under sub-section (1) of section 12,

14. REPORTS OF GOVERNMENT ANALYSTS.-

Any document purporting to be a report signed by a Government analyst may be
used as evidence of the facts stated therein in any proceeding under this Act.

15. PENALTY FOR CONTRAVENTION OF THE PROVISIONS OF THE ACT
AND THE RULES, ORDERS AND DIRECTIONS.-

(1) Whoever fails to comply with or contravenes any of the provisions of this
Act, or the rules made or orders or directions issued thereunder, shall, in respect of each
such failure or contravention, be punishable with imprisonment for a term which may
extend to five years with fine which may extend to one lakh rupees, or with both, and in
case the failure or contravention continues, with additional fine which may extend to five
thousand rupees for every day during which such failure or contravention continues after
the conviction for the first such failure or contravention.

(2) If the failure or contravention referred to in sub-section (1) continues beyond
a period of one year after the date of conviction, the offender shall be punishable with
imprisonment for a term which may extend to seven years.

Seer. 9 of Environment (Protection) Rules, 1986.

Seer. § of Environment (Protection) Rules. 1986.

[P N

For qualifications of Govt. Analyst sec r. 10 of Environment (Protection) Rules. 1986.
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16. OFFENCES BY COMPANIES.-

(1) Where any offence under this Act has been committed by a company, every
person who, at the time the offence was committed, was directly in charge of, and was
responsible to, the company for the conduct of the business of the company, as well as
the company, shall be deemed to be guilty of the offence and shall be liable to be
proceeded against and punished accordingly:

Provided that nothing contained in this sub-section shall render any such person
liable to any punishment provided in this Act, if he proves that the offence was
committed without his knowledge or that he exercised all due diligence to prevent the
commission of such offence.

(2) Notwithstanding anything contained in sub-section (1), where an offence
under this Act has been committed by a company and it is proved that the offence has
been committed with the consent or connivance of, or is attributable to any neglect on the
part of, any director, manager, secretary or other officer of the company, such director,
manager, secretary or other officer shall also deemed to be guilty of that offence and shall
be liable to be proceeded against and punished accordingly.

Explanation--For the purposes of this section,--

(a) "company" means any body corporate and includes a firm or other association
of individuals;

(b) "director", in relation to a firm, means a partner in the firm.

17. OFFENCES BY GOVERNMENT DEPARTMENTS.-

(1) Where an offence under this Act has been committed by any Department of
Government, the Head of the Department shall be deemed to be guilty of the offence and
shall be liable to be proceeded against and punished accordingly.

Provided that nothing contained in this section shall render such Head of the
Department liable to any punishment if he proves that the offence was committed without
his knowledge or that he exercise all due diligence to prevent the commission of such
offence.

(2) Notwithstanding anything contained in sub-section (1), where an offence
under this Act has been committed by a Department of Government and it is proved that
the offence has been committed with the consent or connivance of, or is attributable to
any neglect on the part of, any officer, other than the Head of the Department, such
officer shall also be deemed to be guilty of that offence and shall be liable to be
proceeded against and punished accordingly.



iL

512

S

278 The Environment (Protection) Act, 1986 Act 29 of 1986

CHAPTER IV
MISCELLANEOUS

18. PROTECTION OF ACTION TAKEN IN GOOD FAITH.-

No suit, prosecution or other legal proceeding shall lie against the Government or
any officer or other employee of the Government or any authority constituted under this
Act or any member, officer or other employee of such authority in respect of anything
which is done or intended to be done in good faith in pursuance of this Act or the rules
made or orders or directions issued thereunder.

*

19. COGNIZANCE OF OFFENCES.-

No court shall take cognizance of any offence under this Act except on a
complaint made by--

(a) the Central Government or any authority or officer authorised in this
behalf by that Government', or

(b) any person who has given notice of not less than sixty days, in the
manner prescribed, of the alleged offence and of his intention to make a
complaint, to the Central Government or the authority or officer authorised as
aforesaid. :

20. INFORMATION, REPORTS OR RETURNS.-

The Central Government may, in relation to its function under this Act, from
time to time, require any person, officer, State Government or other authority to furnish
to it or any prescribed authority or officer any reports, returns, statistics, accounts and
other information and such person, officer, State Government or other authority shall be
bound to do so.

21, MEMBERS, OFFICERS AND EMPLOYEES OF THE AUTHORITY
CONSTITUTED UNDER SECTION 3 TO BE PUBLIC SERVANTS.-

All the members of the authority, constituted, if any, under section 3 and all
officers and other employees of such authority when acting or purporting to act in
pursuance of any provisions of this Act or the rules made or orders or directions issued
thereunder shall be deemed to be public servants within the meaning of section 21 of the
Indian Penal Code (45 of 1860).

' In exercise of powers conferred under clause (a) of section 19, the Central Govemment has authorised the officers and
authorities listed in the Table of Notification No.S.0. 394 (E) published in the Guzette No. 185 dated 16-4-87, S.O.
237(E) published in the Gazette No. 171 dated 29-3-89 and S.0. 656(E) dated 21-8-89 published in the Gazette No. 519
dated 21-8-89, S$.0.624(E), dated 3.9.1996 and G.S.R.587(E), dated 1.9.2006.

©
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22, BAR OF JURISDICTION.~

No civil court shall have jurisdiction to entertain any suit or proceeding in respect
of anything done, action taken or order or direction issued by the Central Government or
any other authority or officer in pursuance of any power conferred by or in relation to its
or his functions under this Act. ’

23. POWERS TO DELEGATE.-

Without prejudice to the provisions of sub-section (3) of section 3, the Central
Government may, by notification in the Official Gazette, delegate, subject to such
conditions and limitations as may be specified in the notifications, such of its powers and
functions under this Act [except the powers to constitute an authority under sub-section
(3) of section 3 and to make rules under section 25] as it may deem necessary or
expedient, to any officer, State Government or other authority.

24. EFFECT OF OTHER LAWS.-

(1) Subject to the provisions of sub-section (2), the provisions of this Act and the
rules or orders made therein shall have effect notwithstanding anything inconsistent
therewith contained in any enactment other than this Act.

(2) Where any act or omission constitutes an offence punishable under this Act
and also under any other Act then the offender found guilty of such offence shall be liable
to be punished under the other Act and not under this Act.

25. POWER TO MAKE RULES.-

(1) The Ceniral Government may, by notification in the Official Gazette, make
rules for carrying out the purposes of this Act.

(2) In particular, and without prejudice to the generality of the foregoing power,
such rules may provide for all or any of the following matters, namely--

(a) the standards in excess of which environmental pollutants shall not be
discharged or emitted under section 7'

(b) the procedure in accordance with and the safeguards in compliance
with which hazardous substances shall be handled or caused to be handled under
section 8:°

See Rule 3 of Environment (Protection) Rules, 1986 and Schedule-1.

o

Seer. |3 of Environment (Protection) Rules, 1986, and

i Hazardous Wastes (Management, Handling and Transboundary Movement) Rules. 2008

ii. Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989; and

iii. Manufacture, Use, Import, Export and Storage of Hazardous Micro organisms. Genetically- engineered
organisms or Cells Rules, [989.
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(c) the authorities or agencies to which intimation of the fact of
occurrence or apprehension of occurrence of the discharge of any environmental
pollutant in excess of the prescribed standards shall be given and to whom all
assistance shall be bound to be rendered under sub-section (1) of section 9;'

(d) the manner in which samples of air, water, soil or other substance for
the purpose of analysis shall be taken under sub-section (1) of section 11;?

(e) the form in which notice of intention to have a sample analysed shall
be served under clause (a) of sub section (3) of section 113

(f) the functions of the environmental laboratories,* the procedure for the
submission to such laboratories of samples of air, water, soil and other substances
for analysis or test;” the form of laboratory report; the fees payable for such
report and other matters to enable such laboratories to carry out their functions
under sub-section (2) of section 12;

(g) the qualifications of Government Analyst appointed or recognised for
the purpose of analysis of samples of air, water, soil or other substances under
section 13;°

(h) the manner in which notice of the offence and of the intention to
make a complaint to the Central Government shall be given under clause (b) of
section 19;

(i) the authority of officer to whom any reports, returns, statistics,
accounts and other information shall be furnished under section 20;

(j) any other matter which is required to be, or may be, prescribed.

26. RULES MADE UNDER THIS ACT TO BE LAID BEFORE PARLIAMENT.-

Every rule made under this Act shall be laid, as soon as may be after it is made,

before each House of Parliament, while it is in session, for a total period of thirty days
which may be comprised in one session or in two or more successive sessions, and if,
before the expiry of the session immediately following the session or the successive
sessions aforesaid, both Houses agree in making any modification in the rule or both
Houses agree that the rule should not be made, the rule shall thereafter have effect only in
such modified form or be of no effect, as the case may be; so. however, that any such
modification or annulment shall be without prejudice to the validity of anything
previously done under that rule.

(8]

[V .

For authorities or agencies see r. 12 of Environment (Protection) Rules, 1986 and Schedule I1.
See r.6 of Environment (Protection) Rules, 1986.
Sce r. 7 of Environment (Protection) Rules, 1986.

See r. 9 of Environment (Protection) Rules, 1986.

For the pracedure for submission of samples to laboratories and the form of laboratory report see r. 8 of Environment
(Protection) Rules, 1986.

See r. 10 of Environment (Protection) Rules. 1986.
Seer. 11 of Environment (protection) Rules. 1986.
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DEPARTMENT OF ENVIRONMENT & FORES

; o (GOV'L. 01 NC'T O DELIT)
. Level, Dethi Seey velnrluty 19 Bylate, New Defhi - 110002
1 v ' .
i,: g Mo.: v (DPCCI1 0)(10) (12)Lepnliataoid Dited: 10.07.2020 -
t fl AT r
T / g CIRCULAR
\ \{fir\\. //"}/111'
N 1 Standard Operating  Procedure (SOP) for proper regulation of

&,

b
A
e (LG) use of borewells/tibewells in NCT of Delhi has been finalized and is
m
1 ) herewith for necessary action by all the concerned agencies to whom specific

CC’(,‘.-n
e CL‘L:) responsibilities have been assigned in the SOP. The SOP be given jmrmedizte

exteaction of ground water, closure and pmhxbmon of illegal activities relating to
3 enclosed

effect.
ac "'Gli\.’" F WB SE (hWH/WF?77
DIARY NO ..................... : . ﬂ ,
ooas .9"‘?,]67-' 2f72;7 DATE - ? 7‘ o A—ﬁ—u.,v‘ ’/{AF :L:-_,.{_.__:s
v <LHI JAL BOARD ._1' DELHI JAL BOARD ' (Arun Mishra) -
Special Sccrct_r/
I. Chairperson, Ncchllu Municipal Councd EE
RWH
2. Divisional Commissioner Delhi, Delli — 110054 DELI(H JAL;BGO\;VPCI%I
3. Pr. Secretary, UD, Govt, of NCT o Delhi DisRY nO - 1134
4. Commissioner, South Delbi Municipal Corporation DATE.. 2 (58] Refo
5. Comimissioner, North Delhi Municipal Corporatiop
6. Commissioner, East Delhi Municipal Corporation L 5,
._1-CEO, Delhi Jal Board . o5 ,//sgC«m)/L“"
8. All District Magisirates. ¢ . C"’ L{ ..:x-—x
9. District Magistrate (HQ) SELY L g
10, Member Secretary, DPCC ' Q_;\;__ .
) ..' . . T ge"{;;‘g(\:&)
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5. PA to Pr. Becretary, Environment & Forest, GNCTD, [or information.

ol
1

U

f&. 24 Sjﬁlw :
’I 8 2.0 30, 'l o’)/’@

Do Pyt
Sh /f s, | QTL "K\

(:. Scanned vith CKEN Scanner

/

LY

‘u

(& Scanned with OKEN Scar

et o

“.J'H_L

b 1%

— .
PEYTREYPHIN 74 00

—r»:
P

BRI avets

S P T b A



' Jronn
D vp',wt_men& of Tonvil

Govl 03 -

' o Proced i
standurd Operating Prac

. wrohibition of
tor. clogure, prohib
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llegal nctivities relnting lo use of horewells/tub

Deliid,

1. The Homble National Green Tribunal in Original Appliqgﬁon No.

AL

685/2019 entitled as, “Rakesh Kumar Versus Govt. of NCT of Delhi
vide its order dated 15.05.2020 directed as under:

SRn

F—; . “In view of the above, we reiterate our directions for devising
3 suitable effective mechanism for preventing extraction of grourtd
water by way of unauthorized tubewells ond wherever suck
illegalities found, prompt coercive measizres rrust be taken. Illegal
extraction of ground water is a criminal offence 1nder the EP Act.
Compensation must be recovered on the formula already laid down.

It will be appropriate that Chief Secretary, Delhi calls a meering of
all concerned within one month  from

i
2

I

-
GoNrelielEs

e

RERE IR0

o

today and oversess
preparation of an appropriate SOP for fixing responsibility or the
subject. Ministry of Jal Shakti may also take necessary steps in the
matier.” ]

9 As [ur g the various disiricts of NCT of Delld dre concerned, (he

(R MA ML

COWA vide its notification of March, 2006 has notificd all distiets of

Delhi as over exploited areay, needing regulation, and repistaton of

ground v/ater abstraction structires muandatory, Regarding regulatios ot

: L aeure
edraction of pround water and to provide procedure for slost

et - Yoo Qf
I} . ] 'y - 1ye . . - A . . c L’:
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i

{ Di‘\")tz‘(,ii } + ircetions utder Section § of the Bovironment !

A -G Ol ,"\ 5 { )
FACL 1986 e been inmued with the approval of Fon’ble 5 !

W g
o NOVergy yil . -
. O LT May, 2010 wnd o S0 January, 2014. Tn the
stovesaid divestt ; .
W diveclions the authoritiey and tho proseduro Lo pormit uge of

Aty ; Mt , epr gt
ground water nnd (o preven( miyuge have been detalled aleng with the

i responsibilitiey of various authoritics, The SOP has been devised based

: on the detailed procedure provided in the aforesaid directions dated
- . f
g 13.05.2010 and 10.01.2014. 1
éj . “ . — . ® - v A B“
: 3. Standard Operating Procedurs (SOP): 5
. :
i 1) Drawing ground water through borewell or tubewel] for derestic, &
£ . i
£ v - - . : 7 5
; commercial, agrcultural or  industrial uses without the prior f;:
.;i
permission of the “Competent Authority” will be considered illegal ’2:;
o

g 35

and without authority of 1aw. The Competsnt Authority is Delhi Jal

AR
R VAT

T CR I

Board in the entire NCT of Delhi except arcas under the New Delhi i

o
355

Municipal Council (NDMC) and Delhi Cantonment Bosrd -(DCB).
For borewells/tubewells for agricultural uses, the information on o
illégal extraction of ground water will be provided by the BDO to the 5’“

Advigory Commiltse.

2) ‘The Deputy Commissioner (Revenue) of each distiét, who is the
Authorised Officer under the direction dated. 18.05.2010 is required

to éupcwise checking violatien lLe. detection of illegal wells and
. B .

ey
TR A 5

AR 8 e AL § ..Lfl
R .

s

closure thereof through the SDMs.

3) An Advisory Committee in each of the revenue distrcts with
representatives from DJB, CGWB, ULBs, DPCC, reputed NGO has

ISR

been constituled 1o assist the DC in detecting illegal borewells for
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‘ttee Wi 'I‘G’ji*‘ﬂl‘ s
(he advisory committee Willprepare ay:

aking information from | ™

. )
faking netion. Accordinglys

ol wuch illepal borewells every 1ion ¥

Revente Offie

619 representatives of
3 S, |
avatlable sourees tnchuding

Dethi Jal Board, ULDs, DPCC, NGOs and other 1,8{(31!£lﬂi J,Om,bf&‘
Prosetive netion neells to be taken by the above representatives 1
defection of fllegal extmelion of ground walter and ii}ffﬁS}lfﬂg the
same to the ;\cl\risox‘)' Commiltee promptly. Supeﬁntending Engineer
\SL), DIB is the Member Secretary of Advisory Committee, and he

is requirad to ensure fimely copdict of the meeting and also fo record
the proceedings,

J The Delly Jal Board has already identificd 19661 such’ illegal

borewells on which aclion is being taken and 7248 units have already
been closed dowg by the distriet authorities. The remaining

units to
be closed down on priority

as, these have been.already identified and
the brocess to be completed within o period of three months. A
weekly progress: report district wise will be submitted to the
Divisional ~ Commissioner  for mouitoring.  The  jllegal
borewells/tubewells other than the list pravided by DIB will be takén
up for clo.surc-: thereafter. Further, in the first phase, action against
borewells/tubewells engaged in commercial exploitation of ground

: f
water will be taken. .

5) In case the illegal borewell/tubewell is already constructed/

operaling, the same will be closed and the electricity Supply to the
energized tubewell will be disconnected even if it is through DG sets.
In case of the illiegal borewell/tubewell is under consu"uct'lon,_then

the drilling rig will also be sealed.
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PUPOSE 0f o]

eams

or the -
e o llepl borewells/iubewells, joint action
(31’ U“IL‘, &\ 4yt lQl . . .

MPEIVISION of the concerned SDIV will be formed
143 '3" telive seveyie] ) Y.t 1 ‘ H
he elleetive cordinalion, The Joinl team will eomprise (7 /

i-.i{:l(i -;_:\\l“‘\-‘ "y v o =S ‘£ £ y 4
wlhonnries from D3, DISCOMs and Local Pelice,

or ensund

The Deputy Commissioner who s the chairperson of the Advisory
anmiucc will forward the details of illegal borewells to the DPCC
for levying Bovironmental Compensation (BC) for illegal extraction

of ground water.

§) The DPCC will asscss JC as per the methodology devised by CPCE
in its report dated 26.06.2019. After assessment of the BEC, demand
will be raised and in cascs of non-recovery, SDM to recover EC as

arrears of land revenue.

9) Al the drilling machines/rigs utilized for boring purposes m Delhi
are required fo-obtain registration from the offices of Daﬁauty
Commissioners of the concemied disticts. The movement of drilling
machines/rigs will be allowed for authorised drilling to the identified
Jocation apd for specified duralion by the concerned Deputy

Comraissionor.

10) The Delhi Police and Transport Department of Govt. :)f NCT of
Delhi ‘wﬂl allow movement of the drilling machines/rigs having the
prior permission for such movement from the concerned Deputy
Comamissioner. The concerned Deputy Coiv:nmissionf:fI (Revenﬁe),
Deputy Commissioner of Police and Deputy Commissioner,
Enforcement of Transport Department will be responsible for stoet

compliance of the guidelines regarding movement of drilling
machines/rigs.

445

Canmmmed vorfdla Moo L
R R R A P TR TR oY

VEN s L Lol A wnds Mo2g ook LT a R eT e

i raAn S ig Wi

LU RLN TV Teds Ot )

£ & - Scanned with OKEN Scar



T
i

AR

SR

A\
i

R LA ™y

leg{ﬂ

rfv’l&{aﬂ n‘;'\?{-

RS

7
i

AR

3

i

%{‘ﬁ\

b

.Q ”rf:‘j“
s Nz
i %;‘t-\ [

4,.,.,
A

EQ,“;
UGt

5
ik

£
it

PAPAMNL )
SRR

A,

520 ﬁ

1) As provided in the direction (
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5 ' DELHi JAL BOARD: GOVT: OF NCT OF DELHI
pf\x OFFIGE OF THE ADDL. CHIEF ENGINEER({M)-5 ez
e ROOM NO.312, VARUNALAYA PH-I: KAROL BAGH, “"‘*“%
e NEW DELHI-110005 {rﬁng( dem

No. DIB/ ACE (M)-5/ 2023/ 244 2.8 ~ 2.42% Dator- 2-&~0h - 2625

MINUTES OF MEETING
A meeting was convened on 26.04.2023 in the conference hall undér the

chaimmanship of Hon'ble Vice Chuirman with Hon'ble MLA, Karol Bagh AC-23
andPaharganj hotel representatives where lollowing DIB officers were present:

Sh. M.C. Ram, CE(GW)

Sh. Priti Pant, ACE(M)-5

Sh. Harish, EE(GW)

Sh. H.S. Garg, AEE(M)-23

Sh. Shravan Gupta, ZE(M)-23 |

:L.(..-)ru....-

n

The Hon’ble MLA, Karol Bagh informed that about 330 notices were isswed by
DPCC to different hotels in Pahar.Ganj area for closure of hotels. 1t wag mt’ormcd‘ s
the hotel representatives that they are constrained to utilise ground water asthe DYE
water supply to these hotels is not adequate. Hon'ble Vice Chairman enquired whethier
the DJB can do the borewells on its own and supply water to these hotels. ACE(M)-5
apprised that the permission for new borewells is accorded by the District Level
Advisory Committee under the - chaitmanship of District Magistiate- -
concerned.Hon’ble Vice Chairman was however not convinced wilh it as he was of
the opinion that the.permissions in case of borewells for private units are rarely
granted by DLAC.

Hotel Association brought into the notice of Hon'ble Vice Chairman an
arrangement of DIB by which it was charging water cess as per orders dated:
08.07.2015 issued by then Joint Director (Revenue)-HQ. As per this otdqr,f txation of
Ground Water Cess/Usage Chaiges on the Industries for Operatmg their Tabes -
wells/Bore-wells for extraction of Ground Water was approved by Delhi Jal Board:
vide Resolution No. 200 dated 19.03.2015.HotelAssociation has alsoinformed: thafit:
was depositing the water cess in compliance of this order which was discontinued by~
Delhi Jal Board vide order dated 17.11.2020 issued by Director (Rcvenuc_).

to legallse the wrthdrawal of gromzd watcr and whether i c) Loty
waler cess can be broughi back.
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Hon’ble Vice Chaj i
* Natrman desired that (he poli
A v, . ) O ‘ .
tooked o itigate e e bc ! p IIC)' of new tube-wells needs 1o be re.
ot in & postion . . problems of the consumers particularly where DJB is
oatiremns Ch‘ f groyldg adequate water supply to the consumers as per their
- MAUCE Bngineer (GW) informed that a policy is belng framed by the

Environment Ministy i
e ustey, Delhi Government for which Delhi Ja : P
given its inputs, . Iht Jal Board las already

The meeting gnded with thanks to the chatr, ‘
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Aoy DELHI POLLUTION CONTROL COMMITTEE
| .BECC | DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) s;‘\“ﬂe H? ]
i Ea’\@:’}‘ 5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI 110006 y q?/ P:(}IE For |
B i visit us at : http://dpee. dellucrovt.mc.m W/ Envircmenl |
F.1o. DPFCC/CMC-VII/EA No. 11/2023/ {43} o - 7 Dated: QE_E .-(9.22
To

t. The Joint Secretary, Ministry of Environment and Climate Change, Indira Paryavaran Bhawan,
Jorbagh Road New Delhi — 110003,

The Commissioner MCD, Dr. S.P. Mukherjee Civic Center, JLN Marg, New Delhi-110002.

CEO, Delhi Jal Board, Varunalaya Complex. Staff Colony, Jhandewalan Extepsion,
JThandewalan, New Delhi, Delhi 110005

L. The Member Secretary, CPCB, Parivesh Bhawan, East Arjun Nagar, Delhi-110032

i. The District Magistrate (Central), Office of the District Magistrate, 14, Daryaganj, Delhi —
110002 :

3. The Member Secretary, Central Ground Water Authority, 18/11, Jamnagar House, Man { ingh

Road, Delhi- 110011

SEE-Incharge, CMC-VII, DPCC, 5" Floor, ISBT Building. Kashmere Gate, Delhi-110 00

[

Sulject: Minutes of Meeting of Joint Commiftee constituted in referemee to the orders of
Hown’ble NGT in EA No. 11/2023 in OA No. 89/2021 in the matter “Varun Vs. Govt. of
NCT of Delhi & Ors” dated 13.04.2023 held under the Chairmanship of Member
Secretary, DPCC on 27.04.2023 in the chamber of Member Secretary, DPCC.

Ref: Illegal extraction of Ground water in respect of 536 hotels/guest houses located in Paharganj area.

Sir,

Pleise find enclosed herewith Minutes of Meeting of Joint Committee held on 27.04.2023 in
reference to the orders of Hon’ble NGT in EA No. 11/2023 in OA No. 89/2021 in the matter *“Varun
Vs, Govt. of NCT of Delhi & Ors” under the Chairmanship of Member Secretary, DPCC for
necessary compliance in the time bound manner. For joiat inspection, DJB, MCD and Rev.nue
Department are requested to nominate their representative. All concerned are requested to submit the
conpliance report of the decision taken on 27.04.2023 within « week time of the receipt of this Iotter.

Timely compliance report shall be highly appreciated as the ATR shall be filed before Hon’ble NGT.

‘/
‘\ ;H}L;“'
S‘ntenden' Kumar
SEE, CMC-VTI
Mob- 9717593519
Encl: as above
Copyy to:
1 The Member Secretary, DPCC, C-Wing, 6" Level, Delhi Secretariat, Delhi — 110002
2 Dr. Priti Singh, Scientist-D, MoEF&CC, GOI, A-508, Agni Wing, 5" Floor, Paryavaran
Bhawan, Jorbagh Road New Deihi — 110003,
Sh. S.K. Mohiddin, Office lcharg, State Unit Office (SUO), Delhi, CGWA, 18/11, Jamnegar
House, Man Singh Read, Dethi- 110611
Sh. M.S. Rawat, EE, CMC-VII, DPCC.
Sh. Shakii Bangar, SDIM, Karol Bagh, Jhand-wolan Flatled Factory Complex, Delhi-11005%.
3h. Danish Meena, Scientist C, Parivesh Bh: wan, East Arjun Nagar, Delhi-110032.
Shv. Drinesh Jindal, Ve Leaal Cell, DPCC

£ w)

N oo

SR, CRIC-VT

Ry
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—
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vhautes of Mecting of Joint Commitice constituted in reference to order of Hom’ble NGY in

Execution Application No. 11/2023 in 0.A. No. 89/2021 in the matter “Varun Vs. Govt. of NCT

o Jelhi & Ors” under the Chaivmanghip of Member Sseretary. DPCC on 27.84.2673 . thhe
chember of Member Seevetary, DRPCC, at C-Wing, 6 Lgvcl, Delhi Seeretariat, Deliri

The meeting of Joint Committee was held on 27.04.2023 in reference to the orders of Hon’ble NGT
in Z.A. No. 11/2023 in O.A. No. 89/2021 in the matier “Varun Vs. Govt. of NCT of Delhi & Ors”
under the Chairmanship of Member Secretary, DPCC in the chamber of Member Secretary, DPCC, at
C-Wing, 6™ Level, Delhi Secretariat, Delhi.

Th: following members were present: -

Lh.a-‘.wxu'——

Dr. Priti Singh, Scientist-D, MoEF&CC, GO1.

Sh. §.K. Mohiddin, Office Incharg, State Unit Office (8UQ), Delhi, CGWA
Sh. Danish Meena, Scientist C, CPCB

St MLS. Rawat, EE, CMC-VII, DPCC

Sh. Shakti Bangar, SDM, Karol Bagh

in the meeting, following decisions were taken: -
k. Action by — Deihi Jal Board (DIB):

11,

1.

ii.

1ii.

iv.

DJ2 shall provide the information of Hotels/Guest Houses registered under Voluniary
Disclosure Scheme (VDS) with DIB, listed in the list of 536 units for extraction of Ground

Water. -

DIB shall clarify the legality of Ground water extraction in view of Voluntary Disciosure
Scheme. Whether such registration with DJB under VDS is deemed legal for ground water
extraction and whether such registration for extraction of Ground water can be considered as
permission lo withdraw the Ground Water.

IWEB shall also clarify whether DIB is supplying sufficient quantity of water to such units
vho have registered their Bore wells in Voluntary Disclosure Scheme.

DJB shall submit the replenishment measures taken/to be taken by such units like rain water
harvesting, ground water recharge, eic.

Action by ~ Central Ground Water Autherity (CGWA):

L

iii.

1.

I,

CGWA shall provide the information of Hotels/Guest Huuses registered with CGWA listed in
the list of 536 units for extraction of Ground Water.

CGV/A shall clarify the legality of Ground water extraction in view of such registration.
Whether registration with CGWA is deemed Jegal for ground water extraction and Whether
such registration for extraction of Ground water can be considered as permission to withdraw
the Ground Water.

CGWA shall provide Ground walter / water table status of Paharganj Area where these Guest
House/Holels are located.

Action bv — Delhi Pollution Control Comuittee (DPCCY:

DPCC sghall provide consent status of 536 Hotels/Guest House.

A joint imspection team comprising ofiicials of DPCC, DIB, Revenue Department and MCD
shall inspzct all the 536 units and if the team found extraction of Ground Water / Bore well;
same shall be effectively closed/sealed on the spot by the joint team.

N
LY .
Ad Meeting ended with the vote of thanks to the Chair.
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/
LA List of 257 units using illegal bore well fextracting
ground water without Voluntary disclosure scheme
S.No, Name and Address of the Unit
1 MOURYA DX. 9919 TO 9923 Gali No.5, Multani Sadar Thana Road (Desh Road), Central
District, Delhi:-110055
2 EURO G. H. (EARLIER USA-1) 9057 & 9060/1 Multani Dhanda, Pahar Ganj, Central
District, New Delhi:-110055 -
3 TORONTO 10072-76, Gali No.1, Multani Dhanda Pahar Ganj, Central Diswict New Delhi:-
110055
4 DELHI MAHARASHTRIYA SAMAJ 10085 Multani Dhanda D.B Gupia Road Pahar Ganj,
Central District New Delhi:-110055 .
5 TODAY INTERNATIONAL 3/11 D.B. Gupta Road, Pabar Ganj, Central District, New Delhi
110055
6 DURGA INTERNATIONAL 8715, Desh Bandhu Gupta Road Paharganj, Central District
New Delhi-110055
7 LE-ALFANSO 4/4 DB Gupita Road, Pahar Ganj Central District New Delhi:-110055
8 THE SILICON INTERNATIONAL PLOT NO.4/6 (8748/1) D.B. Gupta Road Pahar Ganj,
Central District New Delhi:-110055
9 DE-HOCKS DX. 8/7, D.B. Gupta Road, Pahar Ganj, Central District, New Delhi:-110055
10 CLASSIC PALACE 8678, A.K. Road, Paharganj, Central District, New Delhi:-110055
11 STEP INN GOLD INTERNATIONA 2/3, D.B. Gupta Road, Paharganj Central District New
Delhi-110055
12 |THE PEARL 8721/1, DBG Road Pahar Ganj, Central District New Delhi:-110053
13 MEM INTERNATIONAL 2154 (8/3), DBG Road Pabar Ganj, Central District New Delhi:-
110055
14 MAHARAJA CASTLE 3188, Gali No.1, Sangatrashan, Pahar Ganj, Central District, New
Delhi:-110055
15 PALM DOR [MAPLE INN] 8595/1, DBG Road, Pahar Ganj, Central District, New Delhi:-
110055
16 METRO INN 3044/1, Chuna Mandi, Pahar Ganj Central District New Delhi-110033
17 |MILLENIUM 2000 3695 Dariba Pan, Near New Delhi Railway Station (Opp. Shi), Central
District Delhi:-110055
18 CHAMAN GUEST HOUSE 3736 Dariba Pan, Pahar Ganj Central District New Delhi-110055
(Hotel Aman Imperial)
19 |GREAT SHIVA DX 2869 Bazar Sangatrashan Pahar Ganj. Central District Delhi:-110055
20 SHIVAM PALACE 3174 Sangtrashan Road, Pahar Ganj, Central District, New Delhi:-
110055
21 MONIKA GUEST HOUSE 3427, Desh Bandu Gupra Road, Pahar Ganj, Central District,
New Delhi:-1100355
22 |AMBA DX. 3437 Dariba Pan D.B. Gupta Road, Ceatral District, Delhi :-110055
23 |ANCHAL GUEST HOUSE 2923 Gali No.4 Chuna Mandi, Pahar Ganj, Central District, New
Delhi:-110055
24  |SIDHARTHA TOURIST LODGE 3428, D.B.G, Gupta Road Pahar Ganj, Central District
New Delhi-110055
25 |SEFALI DELUXE 2993, Gali No.2, Chuna Mandi Pahar Ganj, Central District New Delhi:-
110055
26  |PASH 2958 Bhagat Singh ST. No-2 Chunna Mandi, Pahar Ganj Central District New Delhi:-
110055

/ANM F?/\CJ E o /(J-/
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27 \PARADISE DX. 3518 Daribn Pan (Opp. Shicla Cinema) Pahar Ganj, Central District New '
Dclhi:-110055

28 |ARJUN DX. 2977/3 Chuna Mandi. Pabar Ganj Central District New Delhi:-110055

29 |RACHNA TOURIST LODGE 8510 Kashan Rond, Pahar Ganj. Central District, Delhi:-
110055

30 \SHANGRILA 8694-AT3.3.G Road Palar Carg, Central District New Delli:-1 10053
{Hotel Nasa tnn)

31 IVINAYAKA INN 888172 Multowi Dhanda, Pahar Gan, Central District, New Delhiz-10055

32 |THE LE GRAND GUEST HOUSE  2031-2033 Gali No.7 Chitra Gupta Road Chuna Mandi,
Pahar Ganj, Central District, Dellyi:-110055

33 |AARTIPALACE 892372, Multani Dhanda, Pahar Ganj, Central District, New Delhiz=110055

334 |SPLASH 8332-36 Multani Dhanda Pahar Ganj, Central District New Delhi:-110055

35 [SHRILODGE GANPATHI DHARA 2012-13/7 Chuna Mandi Pahar Ganj, Central District
New Delhi:-110055

36 RANGOLI DELUXE 8880-8881 Street No 2, Multani Dhanda Pahar Ganj, Central District
New Delhi:-110055

37  |INDIA INTERNATIONAL SITARE 2024/7 Raj Guru Road, Chuna Mandi Pahar Ganj,
Central District New Delhi:-110055

38  |TUSHAR CONTINENTAL 2677, Gali No. 8, Chuna Mandi, Pahar Ganj, Central District,
New Delhi:~110055

39 DADA COTTAGE 2690-91,2696,2701, Raj Guru Road Chuna Mandi, Pahar Ganj Central
District Delhi:-110055

40 |REPOSE VILLA 2059/60, Gali No. 8, Chuna Mandi Pahar Ganj, Central District New Delhi:-
110055

41 METRO PLAZA 2691-95, Chuna Mandi, Pahar Ganj Central District New Delhi-110055

42 |ANCHAL DX. 1951 Gali No. 9 Chuna Mandi Pahar Ganj, Central District New Delhi:-
110055

43 VENUS INTERNATIONAL 1925-27 Gali No. 10 Chuna Mandi Pahar Ganj, Central District
New Delhi:-110055

44  |CHANDER PALACE GUEST HOUSE 2689/8 Raj Guru Road Chuna Mand; Pahar Ganj,
Central District New Delhi:-110055

45 SAHIL DX. 8216/6 Arakashan Road, Pahar Ganj, Central District, New Delhi;-110055

46 TOPAZ 9140-41, Gali No. 3, Multani Dhanda, Pahar Ganj, Central District, New Delhi:-
110055

47  |SNOW WHITE GUEST HOUSE 2434-35 Tilak Gali Raj Guru Road Chuna Mandi, Pahar
Ganj, Ncentral District, Dethi:-110055

48  |CORNER POINT 8210/13-A, Multani Dhanda, A.K Road, Pahar Ganj, Central District, New
Delhi:-110055

49  JAMAN INN 7/3, DB Gupta Road, Pahar Ganj Central District New Delhi:-110055

50 ANAND 2542-44 Rajguru Road Pahrganj, Central District New Delhi:-110055

51  |DELHI CONTINENTAL 8218-19 Gali No. 6 Arakashan Road Pahar Ganj, Central District
New Delhi:-110055 i

52 SAYA DX. GUEST HOUSE 2213 Chuna Mandi Pahar Ganj, Central District New Delhi:-
110055

53

District, New Delhi:-110055

NEW HINDUSTAN INTERNATIO 2503, Nalwa Gali, Chuna Mandi, Pahar Ganj, Central \
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Name and Address of the Unit

e —
134 LR, INTERNATIONAL 9306/6, AK. Road Multani Dhandn, Pahar Ganj, Central District,
A [NewDelhi:-110055

MILAN CONTINENTAL $190/06, Multani Dhanda Pahar Ganj, Central District New Delhi-
110055

RELAX INTERNATIONAL 8225/6, Arakashan Rond, Pahar Gunj Central District New Delhid
110055

INDIA INTERNATIONAL DX. 2485-87, Nalwa Street, Chunn Mandi Pahar Ganj, Central
District New Delhi-110055

VIN INN T-2565. Opp Nalwa Gali, Chuna Mandi Pahar Ganj, Central District New Delhi:-
110055

DEWAN PLACE 8220/6 Arakashan Road Pahar Ganj, Central District New Delhi:-110055

60

OASIS §233,34/6 Multani Dhanda Arakashan Road Pahar Ganj, Central District Delhi:-
110055

61

KRISHNA DX, 43, Arakashan Road, Pahar Ganj, Central District, New Dethi:-110055

62

KRISHNA GUEST HOUSE 45, A.K. Read, Pahar Ganj, Central District, New Dethi:-110055

63

CHAND PALACE 54 Arakashan Road, Pahar Ganj, Central District, New Delhi:-110055

64

SOHANA PALACE 2307-8-9, Chuna Mandi, Pahar Ganj Central District, Delhi, 1590-91-92~
94-9 Delhi:-110055

SHRI VINAYAK 7813-14 & 7840, Saran Building Ram Nagar Main Qutabn Road Central
District Delhi:-110055

66

CABANA 2313, Laxmi Naryan Street Chuna Mandi Pahar Ganj, Central District New Delhi:-
110055

67

LE BENZ 2222-2225, Raj Guru Road, Chuna Mandi Pahar Ganj, Central District New Delhi:-
110055

68

MAJORS DEN GUEST HOUSE 2314(16-17) Lakshmi Narain Street behind Imperial
Cinema, Central District Delhi:-110055

69

PALLVI PALACE 8572 Arakashan Road, Pahar Ganj Central District New Delhi:-110055

70

BABA DX. 7784-7788 7792-7795 Arakashan Road Ram Nagar, Central District New Delhi:-
110055

71

CHANCHAL CONTINENTAL 8524 Arakashan Road, Pahar Ganj Central District New
Delhi:-110055

KELSON DX 2261-67 Ajguru Road Chuna Mandi, Pahar Ganj, Central District, New Delhi:-
110055

73

SAHIB GUEST HOUSE 7779/XV, Ram Nagar, Pahar Ganj, Central District, New Delhi:-
110055

74

SAINA INTERNATIONAL 2324 & 2471, Chuna Mandi Pahar Ganj, Central District New
Delhi:-110055

75

BLOOM ROOMS (A UNIT OF IM) PLOT NO. 6&7, 8591 Main Qutab Road, Arakashan
Road Pahar Ganj, Central District Dethi:-110055

76

RISHI GUEST HOUSE 76-76A (Municipal No.7764-7765) Ram Nagar, Pahar Ganj Central
District Delhi:-110055

77

KRISHNA COTTAGE 1750-51, Laxmi Narayan Street Chuna Mandi, Pahar Ganj Central
District Delhi:-110055

78

MERRY GOLD 1623-24, Rajguru Road, Chuna Mandi Pahar Ganj, Central District New
Delhi:-110055

79

ROXY DX 2261-G4 Rajgurn Road Paharganj, Central District New Delli110055

80

NANCY 7779 Ram Nagar, Pahar Ganj Central District New Delhi:-110055
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— i:-110055
81 |MAYA COTTAGE 8633-45, A.K. Road, Central District, New Delhi:-110
i. Pahar Ganj, Cent
82 [K.G.PALACE XV/16356-57 Plot No.4, Khasara No.561/4, Cluna Mandi, Pahar Ganj, Central
District, Delhiz-110055 :
. F 1100
§3 | DELHI EMPIRE DX, 5678 Kashan Road Ram Nagar, Centeal District, New Delhiz-110055
84  |BLUE PEARL GUEST 11OUSE 8653-8664, Ground Floor Arakashan Road, Pahar Ganj
Central Distriet Delhi:-110055
85  |AMAR 1647-48. Pahar Ganj Central District New Delhi:-110055
86 |RATTAN DEEP LODGING ITOUSE 7864/3A-1-7879, A.K. Road, Central District, New
Dethiz-1 1_0055 :
§7  |BLESS INN 233941 Rajguru Road, Paharganj, Central District, New Delhi:-110055
8 |METROPOLIS 15 Krishna Market, Pahar Ganj, Central District, New Delhi:-110055
89  |ROYAL RESIDENCY DELUXE 2361,2362,2363, Raj Guru Road Chuna Mandi, Pahar Ganj
Central District Delhi:-110055
90  |SUN INTERNATIONAL 7875-79, Arakashan Raod Pahar Ganj, Central District New Delhi:-
110055
91  |LAV KUSH DX. 7784-7800 A.K. Road, Ram Nagar Pahar Ganj, Central District New Delhi:-
110055
92  |SHIV DEV INTERNATIONAL 8518 Arakashan Road Behind Sheela Cinema Pahar Ganj,
Central District Dethi:-110055
93  |SAPNA 5131-33, Main Bazar, Paharganj Central District New Delhi:-110055
94  |DOLPHIN DX. AK-18-20, A.K.Road Pahar Ganj Central District New Delhi-110055
95  |HARSHA INTERNATIONAL AK-22, A.K. Road, Paharganj, Central District, New Delhi:-
110055
96  |SHBAD DX. 31, Ram Nagar, Pahar Ganj, Central District, New Delhi:-110055
97  |TOURIST LODGE 7882-83-26, A.K. Road, Pahar Ganj, Central District, New Delhi:-110055
98  |ELEGANCE 7885/34, Arakashan Road, Paliar Ganj Central District New Delhi:-110055
99  |UPPAL INTERNATIONAL Plot No. 28, 7884, A.K. Road Pahar Ganj, Central District New
Delhi:-110055
100 |SOMA DX. 7885/2, A.K. Road, Pahar Ganj Central District New Delhi:-110055
(Emporio Dx.)
101 |AMIT GUEST GOUSE AK-16 A K. Road, Pahar Ganj Central District New Delhi:-110055
162 |KONICA DELUXE, 7975, A.K. Road, Ram Nagar, Pahar Ganj, Central District, New Delhi:-
110055
103 |AURA HOTEL 1185/31, A.X. Road, Pahar Ganj, Central District, New Delhi:-110055
104 |REST POINT 7923, A.K. Road, Pahar Ganj, Central District, New Delhi:-110055
105 |KARAN 46 Ran Kashan Road, Pahar Ganj, Central District, New Delhi:-110055
106 |DARPAN GUEST HOUSE 7923/15 Araknsha Road Paharganj, Central District New Delhi:-
110055
107 [VANDANA 47, Arakashan Road Central District Delhi:-110055
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Name and Address of the Unit

108 \KONARK 30, Arakashan Roud, Re

i Nogar Central District New Delhii-1 10055

W \NEEL GAGAN INN 7974 Atakushan R

ond Ram Nagar Pahar Ganj, Central District New

Delhi:-110055

“ancdar Wali Muin Bazar, Pahar Ganj, Central District,

PRINCE PALACE DX, 51 15, Guli Tl

‘Tw
11

i

: Dethiz-110055 __ S —
ll\ll:‘"\l\‘gbl\gl‘ TIOME 1603-04, Muin Buzar, Pahar Ganj Central District New Delhi:-110055
215118 ) Y

112

T AKLO KASTLE 5118, Gali Thanedarwali, Main Bazar Pahar Ganj, Central District New

Deitit:- 110055

113

SATYAM §134-35 Main Buzar, Paharganj Central District New Delhi:-110055

114

VES PLEASE GUEST HOUSE 'T-106, General Market, Pahar Ganj, Central District, New
Delhi:-110055

115

SHIVA INTERCONTINENTAL 8477-78, Arya Nagar, A.K. Road, Pahar Ganj, Central
District, New Delhi:-110055

116

VISHAL 1575/80, Main Bazar, Pahar Ganj, Central District, New Delhi:-110055

117

SHREE RAM DX. 7978/6, AX. Road, Pahar Ganj, Central District, New Dethi:-110055

118

SUNNY LODGE 100/C-327 XV General Market, Pahar Ganj, Central District, New Delhi:-
110055

119

HARE KRISHNA 1572-73, Main Bazar Pahar Ganj, Central District Dethi:-110055

120

ARJUN GUEST HOUSE 5084, Main Bazar, Pahar Ganj Central District New Delhi-110055

121

HARE RAMA GUEST HOUSE T-416, T-298 General Market Main Bazar Pahar Ganj,
Central District New Delhi:-110055

122

KULDEEP LODGE 279 General Market, Pahar Ganj Central District New Delhi:-110055

123

NEELAM PALACE 7977 Arakshan Road Ram Nagar Pahar Ganj, Central District New
Delhi:-110055

124

NEW KING 15/16 General Market, Pahar Ganj Central District New Delhi:-110055

125

GAYLORD INTERNATIONAL 7973 A.K. Road, Pahar Ganj Central District New Delhi:-
110055

126

DEEP PALACE 7964-Arakashan Road, Paharganj, Central District, New Dethi:-110055

127

GUSH INTERNATIONAL 626,627.631 Bawli Chowk, Pahar Ganj, Central District, New
Delhi:-110055

128

A-BROADWAY 7967/6 Arakashan Road, Pahar Ganj, Central District, New Delhi:-110055

129

K.M. INTERNATIONAL 7978, .A.K. Road, Pahar Ganj, Central District, New Delhi:-110055

130

DOUBLE R 918-919A, Gali Chandi Wali Pahar Ganj, Central District New Delhi--110055

131

%I;SI;QTERNATIONAL 817/820 Bawali Chowk Pahar Ganj, Central District New Delhi:-

132

HANS INTERN . : —
110055 ATIONAL 7965'5?%?511&“ Road, Pahar Ganj Central District New Delhi:-

133

SILVER PALACE 614 Montola, Paharganj Central District New Delhi:-110055

134

UNIQUE 902, Gali Chandi Mandi, Pahar Ganj, Central District, New Délhi:-l 10055
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135

KASHVI INTERNATIONAL 8171, A.K. Road, Pahor Gonj, Central District, New Delyii>
110035

136

iy +[hi:-110055
MY INN 901 Gali Chandi Wali Pahar Gan, Central District New Delhi:-11

STAR INTERNATIONAL ST75 A K. Rond. Pabvar Gany Central District New Delhiz-110055

PINK PALACE $147-8168/6, A.K. Road Pahar Ganj, Central District New Delhi:-110055

SAGAR DX. §T45/7 Amkashon Romd Pabir Gan, Central Distriet Delhiz-110035

PAARTH GUEST HOUSE 8158-59 Gali No.6, Arakashan Road Pahar Ganj, Central District
New Delhiz-110058

JBN INTERNATIONAL 8145/8 Arakashan Road, Pahar Ganj Central District Delhit-110035

SWEET DREAM 900 Chandi Walan Street Pahar Ganj, Central District New Delhi-110055

1.J. INTERNATIONAL 268 Mantola, Pahar Ganj, Central District, New Delhiz-110055

MAANVI GUEST HOUSE $281-83 8240/6, A K. Road, Pahar Ganj, Central District, Delhi:-
110055

EURO INTERNATIONAL 904-A, Gali Chanid Wali, Pahar Ganj Central District New Delhi:
110055

SHELL DX. 8126-33, A K. Road, Pahar Ganj Central District New Delhi:-110055

STERLING INN 442-445, Gali Chandi Wali Pahar Ganj, Central District New Delhi:-110055

148

DOLLAR INN 904-A Gali Chandi Wali Main Bazar Main Bazar, Pahar Ganj Central District
Delhi:-110055

149

WHITE HOUSE TOURIST LODGE 8177-78, Arakashan Road Pahar Ganj, Central District
New Delhi:-110055

1150

ANMOL INTERNATIONAL 8180/6 Multani Dhanda Pahar Ganj, Central District New
Delhi:-110055

151

SONA INTERNATIONAL 211, Ghee Mandi, Pahar Ganj, Central District, New Delhi:-
110055

152

YES BOSS INTERNATIONAL DX. 875 Gali Chandiwali, Pahar Ganj, Central District,
New Delhi:-110055

153

SHIVA DX 4623 I Shora Kothi Main Bazar, Pahar Ganj, Central District, Delhi:-110055

154

GOLD INN 4652/54 Gali Ramparsad Shora Khoti, Pahar Ganj, Central District, New Delhi:-
110055

155

CITY HEIGHTS 4769, Main Bazar, Pahar Ganj Central District New Delhi-110055

156

S.B. INN 897-898, Gaii Chandi Wali Pahar Ganj, Central District New Delhi-110055

157

ALL JZ WELL 4781, Main Bazar, Pahar Ganj Central District New Delhi:-110055

158

VINTAGE INN 871, Gali Chandi Wali, Pahar Ganj Central District New Delhi:-110055

159

MAHESH INN GUEST HOUSE 120, Krishna Gali, Pahar Ganj Central District New Delhi-
110055

160

HARI PIORKO GRAND 4776, 4777 & 4781 (Part), Main Bazar Pahar Ganj, Central District
New Delhi:-110055

161

VIJAY INN 876 Gali Chandi Wali, Pahar Ganj Central District New Delhi:-110055

-OIA
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Name and Address of (he Unit

A = :7 . “ v' ( r » . *
.. |DIPLOMAT INN 8227, Gali Mo. 6, A.K. Road Pahar Ganj, Central District Mo+ Nelhi:-

" Jt00ss

BAIRANG 4630 Shora Kothi, Pahar Ganj Central District New Delhi:-110055

T SHIVLOK PALACE 4648-1650 Shora Kothi, Pal

ar Ganj Central District News Delhi-110055

RAJ DX 8467 Arya Nagar, Puhor Qnnj, Cen ! Districl, New Delhi:-110055

ASHIANA 50 A.K. Road, Pahar Ganj Central District Delhiz-1 10055

SWISSTON INN (SHERATON INN) 8433 Arya Nagar Guli No.! Pahar Ganj, Central
District New Delhi:-110055

MINI PALACE 8487 Arya Nagar, Pahar Ganj Cenlral District New Delhi:-110055

RAMA DX. 8488-A Arya Nagar, Pahar Ganj, Central District, New Delhi:-1 10055

POOIA PALACE 8472 A Nagar, Pahar Ganj, Central District, New Delhi:-110055

DWARKADHISH INTERCONINEN 8461 A Nagar, Pahar Ganj, Central District, New
Delhi:-110055

SUVIDHA DELUXE 3335-37, Hari Mandir Marg Pahar Ganj, Central District New Delhi-
110055

173

JANTA SOUTH INDIAN LODGE 4247 Tel Mandi Krishna Gali, Pahar Ganj, Central
District, Dethi:-110055

174

SKY VIEW GUEST HOUSE 4721 Shora Kothi Main Bazar, Pahar Ganj, Central District,
Delhi:-110055

175

MID TOWN 3647 Gali Ram Nath Patwa, Pahar Ganj, Central District, New Delhi: 1 10055

176

RAJDHANI PALACE 4196 Mandi,. Paharganj, Central District, New Delhi:-1 10055

177

VED PALACE DX. 3804-3806, Gali Ram Nath Patwa, Pahar Ganj, Central District, New
Delhi:-110055

178

VIP DX. 3316, Gali Hari Mandir, Paharganj, Central District, New Delhi:-110055

179

VED DX, 3798-3800 Gali Ram Nath Patwa, Pahar Ganj, Central District, Delhi:-110055

180

INDO CONTINENTAL 8490-91, Arya Nagar, Pahar Ganj Central District New Delhi:-
110055

181

K.V.M. INTERNATIONAL 4196, Bhagwati Bhawan, Paharganj Central District New Delhi:-
110055

182

HRIDAY PALACE 3649, Gali Ram Nath Patwa, Dariba Pan Pahar Ganj, Central District
New Delhi:-110055

183

3 STAR INTERNATIONAL 4070-71, Gali Hari Mandir Pahar Ganj, Central District New
Delhi:-110055

184

D.SUITES 3311-14 Gali Hari Mandir Pahar Ganj, Central District New Delhi:-110055

185

(13]13;;‘? SAAR GUEST HOUSE 3803 Gali Ramnath Patua, Paharganj Central District Delhi

186

MAYUR 51, A.K. Road, Palar Ganj Central District New Delhi:-110055

187

DARSHAN PALACE DX. 3757 IO 3761 Gali Ram Nath Patwa P j istri
g a Pahar Ganj, Central District

188

f]/ibDo;{SU PALACE (SAI PALACE) 3790 Tel Mandi, Pahar Ganj Central District New Delhi:-

Y
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S.No.

189 [SHANTI GUEST HOUSE 3838 Tel Mandi, Pahar Ganj Central District New Delhw

190 |RAJ GUEST HOUSE 3849 Tel Mandi, Pahar Ganj Central District New Delhiz-110055

191 |SUN FLOWER INN 962, Gali Kumharan, Main Bazar, Pahar Ganj, Central District, Delhi:- |
110055

192 [VANSH PALACE 960-61 Gali Kumarhan Main Bazar, Pahar Ganj, Central District, New
Delhi:-110055

193 |AMAN INTERNATIONAL 4555-56, Main Bazar, Pahar Ganj Central District New Delhi:-
110055

194 IBRIJPALACE 963-964, Gali Kumharan, Main Bazar Pahar Ganj, Central District New
Delhi:-110055

195 |G.S. GUEST HOUSE 908 & 937, Mantola, Gali Mandir Wali Main Bazar, Pahar Ganj
Ceniral District Delhi:~110055

196 [SCOT GUEST HOUSE 4581, Main Bazar, Pabar Ganj Central District New Delhi:-110055

197 |CHETAK PALACE 4390/14 Basant Road Rehmani Mohalla Katra Raiji Pahar Ganj, Central
District Delhi:-110055

198 |RAVEENA PALACE 962 Gali Kumbharan Main Bazar Paharganj, Central District New
Delhi:-110055

199 [SONU GUEST HOUSE 4563 Main Bazar, Pahar Ganj Central District Delhi:-110055

200 |NEW SAMIR 5610 Basant Road, Pahar Ganj Central District Dethi:-110055

201 [NORTHERN PALACE 4425 Katra Raiji Basant Road, Pahar Ganj, Central District, New
Delhi:-110055

202 [LAXMINARAJAN PALACE 4390/17-18 Rehman Mohlla, Katra Rai Ji, Basant RD, Pahar
Ganj, Central District, Delhi:-110055

203 |[KAILASH GUEST HOUSE 4469-72. Main Bazar, Pahar Ganj, Central District, New Delhi:-
110055

204 |LOTUS INTERNATIONAL INN 4390/21-24 Basant Road Opp. New Delhi Railway Station,
Pahar Ganj, Central District, Delhi:-110053

205  {J.P.INN 4400, Katra Raiji, Basant Road Pahar Ganj, Central District New Delhi:-110055

206 [YOU & ME 4459-4462, Katra Raiji, Pahar Gany Central District New Delhi-110053

207 |GOLD REGENCY 4344-50 Main Bazar Pahar Ganj, Central District New Delbi:-110055

208 |KIRAN GUEST HOUSE 4473-74-75, Main Bazar Pahar Ganj, Central District New Delhi:-
110055

209 |CAPITAL RESIDENCY 22, Main Bazar, Pahar Gunj, Centml District, New Delhi:-110055

210 |OMEX 4241 Shana Gali, Pahar Ganj, Central District, New Delhi:~1 10055

211 [SAWAN PALACE 3840 Mandi Chowk Opp-New Delhi Railway Station, Pahar Ganj, Central
District, New Delhi:-1100335

212 |NOBLE INN 88-91, Krishna Gali, Pahar Ganj Central District New Dethi-110055

213 [HOTEL SAPPHIRE 87 Krishna Gali. Pahar Ganj Central District New Delhi:-110055

214 |SHERE PUNJAB 4248-4251 Opposite New Delhi Railway Station Central District New
Delhi:-110055

215 [NEW NEELAM 4237 TO 4239 Gali Krishna Pahar Ganj, Central District New Delhi:-110055

216.

e\
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NEELAM HOTEL 4240, Krishna Gali, Paharganj Central District New Delhi:-110055

M.D.INTERNATIONAL 3621-A, Dariba Pan, Pahar Ganj, Central District, New Delhi:-
110055

218 |SIRSWAL VIEW 4076-77 Ali Kaseru Walan Prig, Central District, New Delhi:-110055

219 |YUGH DELUXE 3979-83, Kaseruwalan, Pahar Ganj, Central District, New Delhi-110055

220 [MAHARANI PALACE 3461,3556,3558,3559, Dariba Pan Pahar Ganj, Central District New
Delhi:-110055

221 |KRISHNA LODGE 3441, Dariba Pan, Pahar Ganj Central District New Delhi-110055

222 |SHIV GUEST HOUSE 3494, Dariba Pan, Pahar 5anj Central District New Delhi-1 10055

723 |[TWENTY TWENTY GUESTHOUS 3972-76, Kaseruwalan Pahar Ganj, Central District New
Delhi:-110055 _

224 |D INN 3685-89, 3691-92 & 3703/XV Gali Dariba Pan, Pahar Ganj New Delhi:-1 100535

225 |P.G. INTERNATIONAL 3219-3990-89-91 Ali School Wali Sangtrashan, Pahar Ganj, Central
District, New Delhi:-110055 :

226 |YES PLEASE 3088 Gali Sangtrashan Near Police Post, Pahar.Ganj, Central District, New
Delhi:-110055 .

227 |SILVER SHINE 1323-1328, Sangtarashan Pahar Ganj, Central District, New Delhi-1 10055

228 |SAGAR PALACE 1332 Chowk Sangatration Gali Dispensary Wali, Paharganj Central
District Delhi”-110055

229 |JAGRITI DELUX 3143, 3144 & 3149, Bazar Sangtrashan Pahar Ganj, Central District New
Delhi:-110055

230 |HINDUSTAN INTERNATIONAL NO.1518, Sangairashan Paharganj, Central District, New
Delhi:-110055

231 |SPARKK DX. 9360-67/8 Multani Dhanda. Puhar Ganj, Central District, New Delhi:-1 10055

232  [SAIARA INTERNATIONAL DX 31626373435, Sangrrmshan Rd. Pahar Ganj, Central
District, Delhi-110053

233 |AKSHAY DELUXE 9491/11 Multani Dhanda Pahar Ganj, Central District New Delhi:-
110055

234 |AURA PALACE 1414-1415 Gali Sangtrashan Pahor Ganj, Central District New Delhi:-
110055

735 |PAHWA INTERNATIONAL 104023 GALI NO. 13 Fumiture Block Multani Dhanda, Pahar

Ganj, Central District Delhi:-110035

ROYAL INN 9520 Gali No. 13 Multani Dhanda Fumniture Market Pahar Ganj, Central
District Delhiz-110055

NINE STREET 9390/, Multani Dhanda, Pahar Ganj, Central District, New Delhi:-110055

AKASH PLAZA 3998-99 Ali Kesru Wallan, Pahar Ganj, Central District, New Delhi:-
110055

VISA GUEST HOUSE 9834-33 Ali No.6 Muliani Dhanda, Pahar Ganj, Central District, New
Delhi:-110055

CORAL PLAZA Gali No.7, Chuna Mandi Pahar Ganj, Central District New Delhi:-110055
YEyew = !

METROPOLIS TOURIST HOME 1624, 1627-33, 1634-35, 1ST Floor Main Bazar, Pahar
Ganj, Central District Delhi:-110055

JAI BALATI LIVING 9918/5, Multani Dhanda Sadar Thana Road, Pahar Ganj Central District

Delhi:-1100355

s
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S.No. Name nﬁ?\c dress of the Unit \/J

243 IMANSIDX. 4459, Katra Raiji, Main Bazar Pahar Ganj, Central District New Delhi-110055 h

244 |DARPAN PALACE 7923, Arakashan Road Pahar Ganj, Central District New Delhi-110035

245 |THE SUNDER 8776/8 Multani Dhanda, Pahar Ganj Central District New Delhi:-110055

246 ;\1’10335(‘:;01\413 INN 4647, Shora Kothi, Main Bazar Paharganj, Central District New Dethi:-

247 AI\'lr\I:I DELUXE 2207-8, Rajguru Road Paharganj, Central District Dethi:-110055

243 |TOURIST INTERNATIONAL 8197/6 Arakashan Road Pahar Ganj, Central District New
Delhi:-110055

249 IMAHALAXMI 7238 Aram Nagar Qutab Road Pahar Ganj, Central District Delhi:-110055

250  |S.R. PALACE 598 Gali Kait Wali Mantola Pahar Ganj, Central District New Delhi:-110055

251 |CROWN DX, 4052 Keseru Walan, Pahar Ganj Central District New Delhi:-110055

252 ORIE.NT PALACE DX. 3984 Gali Kesaru Walan Pahar Ganj, Central District New Delhi:-

253 Il\‘llg\(’)&’bgHALﬂ\’IAR HOTEL 5611, Basant Road, Pahar Ganj, Central District, New Delhi:-

254 ~;;\(1)\?1SI;TERNATIONAL 3357 I Mandir Marg, Pahar Ganj, Central District, New Delhi:-

255 }AIJ?OO?{SGUEST HOUSE 4204 Mandi, Paharganj, Central District, New Delhi:-110055

256 | TOURIST LODGE 26, Ara Kashan Road, Pahar Ganj Central District New Delhi:-110055

257 |VARDHMAAN HOTEL 1521/27, SK Dass Marg, Karol Bagh Central District New Delhi-
110055
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(To be submitted in Triplicate)

—
Application For Voluntary Disclosure of Existing Bore-Wells/Tube-Wells g 9/
|

1 Name of the Applicant |

2 Category Govt.: Non Govt./Individual l:]

3 Address (with PIN)

4 Telephone/Mobile No. ! |

5 Email: | |

6 Location of Bore-Weli(s)

7 Numbers of Bore-Wells |

8 Type of Wells {Motorised/Hand Pump)

9 Capécity of Pumps (in HP} l l | | l |

10 Size of Bore-Wells | | | I | j

11 Date of Installation | | | [ | |
(dd/mm/yy) (dd/mm/yy} (dd/mm/yy) (dd/mm/yy} (dd/mm/yy)

12 Whether Registered with CGWA/Govt, Agency Yes/No |
dd mm vy
Date of Registration | | | |
13 Purpose of Ground Water Drawl (a) Domestic
(Tick purposes which are applicable) (b) Commercial
(c) Indusrial

(d) Agricultural
(e} Any other (specify)

14 Details of Water Connection, if any

(a) Whether water connection available Yes/No
(b) Type of Connection Bulk
(Tick which is applicable) Individual
Commercial

Industrial

Any Other{specify)

It is certified that the information furnished by me is true to best of my knowledge & belief.

Date:
Place: Name & Signature of Applicant

-

T
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Public Notice

ATTENTION: OWNERS/ USERS OF TUBEWELLS/

1o

BOREWELLS IN NCT OF DELHI

. Disclose your tubewell/ borewell within 3 months
. Application from is available on the websites of Delhi Jal Board

(www.delhijalboard.nic.in)  and Environment  Departiment
(www.environment.delhigovi.nic.in )

. Applications are to be submitted in triplicate in the office of El-

(GWC/ RWH), Delhi Jal Board, Room no. 11 Varunalaya Phase- 1.
Jhandewalan, New Delhi, Tel No. 011-23558264 -
No fees will be charged for disclosure.

GROUND WATER IN DELHI IS DECLINING
CONSERVE iT FOR FUTURE GENERATION

Issued in public interest

Department of Environment & Forest, Govt. of NCT of Delhi.
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.3 1. Disclose ,your” tubewell/borewell Awithin' 3 .:months with .
¥ effect from our first Rublic Notice dated 23.04.2014. ...

PP e et e

1 2. Application form is available ‘on the“websﬂes Of,@
Delhi Jal Board (www.delhijalboard. mcm) and

g Environment Department, Govt. of NCT of V:Delhl

} (www.environment.delhigovt.nic.in). ‘

i 3. Applications are to be submiited in triplicate in the Offlce of

2 EE (GWC/RWH), Delhi Jal Board, Room No A1,

“ Varunalaya Phase-l, Jhandelwalan New Delht Tel~~No .
5 011-23558264. ' |
% 4. Nofeeswillbe charged fordlsclosure

]
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List of 1565 units using illegal borewells/ extracting ground
water applied under voluntary discloure scheme.

S.No. |Name and Address of the Unit
1 SACH1 DX 3/2897 Opp Bankey Bihari Mandir Chuna Mandi PaharGanj. Central District
New Delhi 110055
2 SURYA PLAZA 2471, Nalwa Gali, Chuna Mandj, |paharGanj, Central District, New Delhi:-!
10055
3 [RATTAN DEEP LODGING HOUSE 7864/3A-J-7879, A.K. Road. Central District, New
Dethi:-! 10055
4 [MAYA COTTAGE 8633-45, A K. Road. Central District, New Delhi:-! 10055
5 RAJDHAN1 PAI ACE 4196 Mandi,. Paharganj, Centra (District, New- Delhi:-! 10055
6 CLASSIC PALACE 8678. A K. Road. Paharganj. Ceniral District. New Delhi:-! 10055
7 MINI YES PLEASE 2026/7, Chuna Mandi, Pahar Ganj, Central District, New Delhi:-! 10055
8 HARI PIORKO 4775,4769,4781 Main Bazar, Pahar Ganj, Central District, New Delhi:-!
10055
9 PARKASH DX 7864, AK. Road, Pahar Ganj, Central District, New Delhi:-! 10055
10 LEO HOTEL 3357. Gali Hari Mandir. Paharganj. New Delhi:-! 10055
11 AlLASH GUEST HOUSE 4469-72, Main Bazar, abar Ganj, Central District. New Delhi;-!
10055
12 LAJ DX 8467 Arya Nagar. Pahar Ganj, Central Jistriet, New Delhi;-110055
13 PRESIDENCY 8409, E.F Gali No. 1. Arya Nagar, Pahar uanj. Central District. Dethi:-110055
14 SHR1 SAI IN 1 ERNAI ION AL 7969. Arakashan Road, *altar Ganj. Central District, New
Delhi:-110055
16 SAI INTERNATIONAL 7864 Arakashan Road. Rain Nagar, Paharganj, Central District, New
Delhi:-110055
16 RACIINA TOURIST LODGE 8510 Kashan Road. Pahar Ganj, Central District, Delhi:-!
10055
17 |RAMA DX. 8488-A Arya Nagar, Pahar Ganj. Central District. New Delhi:-1 10055
18 MAYANK PLAZA 7864 Arakashan Road. Pahar Ganj, Central District, New Delhi:-! 10055
19 QUEEN PALACE 2839 Sangatrashan. Pahar Ganj. Central District. New Delhi:-110055
20 |DWARKADHISH INTERCONINEN 8461 A Nagar. Pahar Ganj, Central District, New
Delhi:-110055
21 DELHI EMPIRE DX. 8678 Kashan Road Ram Nagar, Central District, New Delhi:-! 10055
22 J.R. INTERNATIONAL 9306/6, A K. Road Multani Dhanda, Pahar Ganj, Central District,
New Delhi:-110055
23  |LOTUS INTERNATIONAL INN 4390/21-24 Basant Road Opp. New Delhi Railway Station,
Pahar Ganj, Centra! District, Delhi:-110055
24 |KASHVI INTERNATIONAL 8171, A.K. Road, Pahar Ganj, Central District, New Delhi:-!
10055
25 EURO G. H. (EARLIER USA-1) 9057 & 9060/1 Multani Dhanda, Pahar Ganj, Central
District, New Delhi:-110055
26 VISA GUEST HOUSE 9834-35 Ali No.6 Multani Dhanda, Pahar Ganj, Central District, New
Delhi:-110055
27 UDAY PALACE 1344/2, Sangtrashan, Pahar Ganj Central District New Delhi:-! 10055
28  [JAI PARKASH INN 8456 (723-724). Arya Nagar Pahar Ganj, Central District New Delhi:-!
10055
29 HRIDAY PALACE 3649, Gali Rain Nath Patwa, Dariba Pan Pahar Ganj, Central District
New Delhi:-110055
30 STERLING INN 442-445. Gali Chandi Wali Pahar Ganj, Central District New Delhi:-110055
31 RAJMAHAL INN 450-452, Gali Chandi Wali Mantola, Pahar Ganj New Delhi:-1 10055

L]
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32 MILAN CONTINENTAL 8190/06, Multani Dhanda Pahar Ganj, Central District New Delhi:-
110055

33 SAIN A INTERNATIONAL 2324 & 2471, Chuna Mandi Pahar Ganj, Central District New
Delhi:-110055

34 RAJ'S COZY INN 920, Chandi Wali Gali, Pahar Ganj Central District New Delhi-110055

35 RELAX INTERNATIONAL 8225/6, Arakashan Road, Pahar Ganj Central District New Delhi;
110055

36 SEFA1.I DELUXE 2993. Gali No.2. Chuna Mandi Pahar Ganj, Central District New Delhi:-!
10055

37 ROYAL RESIDENCY DELUXE 2361.2362.2363. Raj Guru Road Chuna Mandi, Pahar Ganj
Cenfral District Delhi:-! 10055

38 SURYA INN 7875, Arakashan Road, Pahar Ganj Central District New Delhi-110055

39 SUN INTERNATIONAL 7875-79, Arakashan Raod Pahar Ganj, Central District New Delhi:-
110055

40 OMEGA RESIDENCEY 37 Ram Nagar Street No. 1 Pahar Ganj, Central District Delhi:-!
10055

41 OXFORD INTERNATIONAL 8940. Gali No. 1, Multani Dhanda Pahar Ganj, Central District
New Delhi:-IIOOS5

42 SPLASH 8332-36 Multani Dhanda Pahar Ganj, Central District New Delhi’.-110055

43 Bl not) GUI S| HOUSE 8600. DBG Road. Pahar Ganj Central District New Delhi:-!
10055

44 DIPLOMAT INN 8227. Gali No. 6. A K. Road Pahar Ganj. Central District New Delhi:-!
10055

45 KC PLAZA 5588 Basant Road, Paharganj Central District New Delhi:-! 10055

46 MAJORS DEN GUEST HOUSE 2314(16-17) Lakshmi Narain Street behind Imperial
Cinema, Central District Delhi:-! 10055

47 PALLV1 PALACE 8572 Arakashan Road. Pahar Ganj Central District New Delhi:-110055

48 SWISSTON INN (SHERATON INN) 8433 Arya Nagar Gali No.l Pahar Ganj, Central District
New Delhi:-110055

49 DIMPLE LODGE 4262-A Main Bazar 5619 Basant Road Pahar Ganj. Central District New
Delhi:-! 10055

50 KRISHNA DX. 5589 Basant Road Pahar Ganj, Central District New Delhi:-110055

51 DREAMLAND DX. 8186/6 Multani Dhanda Gali No. 6 Arakashan Road, Pahar Ganj Central
District Delhi:-110055

52 |BABA DX. 7784-7788 7792-7795 Arakashan Road Ram Nagar, Central District New Delhi:-!
10055

B3 SHI1VISH INTERNATIONAL 7875 Arakashan Road, Pahar Ganj Central District New
Dethi:-! 10055

54 SHIV DEV INTERNATIONAL 8518 Arakashan Road Behind Sheela Cinema Pahar Ganj,
Central District Delhi:-! 10055

55 ’RIYA PALACE 8484 Arya Nagar, Pahar Ganj Central District New Delhi:-! 10055

56  |DELHI CONTINENTAL 8218-19 Gali No. 6 Arakashan Road Pahar Ganj, Central District
New Dethi:-! 10055

57  |PARADISE DX. 3518 Dariba Pan (Opp. Shiela Cinema) Pahar Ganj, Central District New
Delhi:-110055

58 SAGAR DX. 8145/7 Arakashan Road Pahar Ganj. Central District Delhi:-110055

59 |KONARK 30, Arakashan Road, Ram Nagar Central District New Delhi:-110055

60 |CHANDER PALACE GUEST HOUSE 2689/8 Raj Guru Road Chuna Mandi Pahar Ganj,
Central District New Delhi:-! 10055

61 BASANT 5611 Basant Road, Pahar Ganj Central District New Delhi:-! 10055
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62 [NEW OXFORD PALACE 2530/12 Chuna Mandi Pahar Ganj, Central District New Delhi -
110055

63 RHEA LODGE 4518 SBS Street. Paharganj Central District New Delhi:-1 10055

64 GAYLORD INTERNATIONAL 7973 A.K. Road, Pahar Ganj Central District New Delhi:-!
10055

65 GULSHAN PALACE DX. 4390/7, Katra Ruiji, Basant Road Pahar Ganj, Central District
New Delhi:-! 10055

66 LUVKUSH INTERNATIONAL 2279(1/2), 2280-81, Rajguru Road Pahar Ganj, Central
District New Delhi -110055

67 GRAND GODWIN 8502/41 Arakashan Road, Pahar Ganj, Central District, New Delhi:-
110055

68 10055

69 NEW SHALIMAR HOTEL 5611, Basant Road. Pahar Ganj, Central District, New Delhi:-
110055

70 FAMILY HOTEL 8489 Arya Nagar, Pahar Ganj, Central District, Delhi:-110055

71 HARSHA INTERNATIONAL AK-22, A.K. Road. Paharganj. Central District, New Delhi:-!
10055

72 10055

73 SHIVA INTERCONTINENTAL 8477-78, Arya Nagar, A K. Road, Pahar Ganj, Central
District, New Delhi:-110055

74  |LEGEND INTERNATIONAL 8525. A.K. Road. Pahar Ganj, Central District. New Delhi:-!
10055

75 DE-HOCKS DX. 8/7, D.B. Gupta Road, Pahar Ganj, Central District, New Delhi:-110055

76 GEESONS PLOT NO. 65, D.B.G.Road, Pahar Ganj, Central District, New Delhi:-! 10055

77 DE HOLIDAY INN 2218, Raj Guru Road, Chuna Mandi. Pahar Ganj, Central District, Delhi:-
110055

78 CITY HEART 2798. Raj Guru Road, Pahar Ganj. Central District. New Delhi:-! 10055

79 MILAN DX 9012-14, D.B.G Road. Pahar Ganj, Central District, New Delhi:-110055

80 SHIV PALACE 8186/6 A.K Road Paharganj, Central District. New Delhi:-! 10055

81 COTTAGE CROWN PLAZA 5136 Main Bazar Pahar Ganj, Centra! District, New Delhi-
110055

82 SATYA INTERNATIONAL 8181 A.K Road Ram Nagar. Paharganj, Central District. New
Delhi:-! 10055

83 STAY WELL 3499, Dariba Pan, Pahar Ganj, Central District. New Delhi:-! 10055

84 SHIVA DX 4623 I Shora Kothi Main Bazar, Pahar Ganj, Central District, Delhi:-! 10055

85 CITY PALACE DX. 2014/7 Chuna Mandi, Pahar Ganj, Central District, New Delhi:-110055

86  |[JAM INTERNATIONAL 3357 I Mandir Marg, Pahar Ganj, Central District, New Delhi:-!
10055

87 WOOD LAND 8235/6 Multani Dhanda, Gali No.6, A.K. Road, Paharganj, Central District,
Delhi:-! 10055

88 EVEREST PALACE 8244/6, A K. Road. Pahar Ganj. Central District. New Delhi -110055

89 YATRI INTERNATIONAL 8120/6, A.K. Road. Pahar Ganj. Central District. New Delhi:-
110055

90 GALAXY INTERNATIONAL 8487 Arya Nagar, Pahar Ganj. Central District. New Delhi:-!
10055

91 SHYAM PALACE 8228 & 8230, A.K. Road, Pahar Ganj, Central District, New Delhi:-!
10055

92 THE LE GRAND GUEST HOUSE 2031-2033 Gali No.7 Chitra Gupta Road Chuna Mandji,

Pahar Ganj, Central District. Delhi:-!10055
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93 COTTAGE GOOD DAY 4714 Shora Kothi Main Bazar, Pahar Ganj, Central District, New
Delhi:-! 10055

94 TOURIST DX 7361, Ram Nagar Qutab Road. Central District, New Delhi:-! 10055

95 DM INTERNATIONAL 7/7. Deshhandhu Gupta Road, Pahar Ganj, Central District, New
Delhi:-! 10055

96 IIARI KIRAN 4220, Tel Mandi. Pahar Ganj Central District New Delhi.-110055

97 INDO CONTINENTAL 8490-91. Arya Nagar. Pahar Ganj Central District New Delhi:-!
10055

98 TOURIST 7361, Ram Nagar, Qutab Road Central District New Delhi:-110055

99 CITY STAR 8718, D.B.G. Road Pahar Ganj, Central District New Delhi:-110055

100 |[NATRAJ YES PLEASE 1665 & 1750. Laxmi Narain Gali Chuna Mandi, Pahar Ganj Central
District New Delhi:-! 10055

101 |DELHI 55 8703-8706 A, D.B.G, Pahar Ganj Central District New Delhi:-110055

102 |GANPATI1 PALACE 5589, Basant Road, Pahar Ganj Central District New Delhi-110055

103 |NEW ASHOKA CONTINENTAL 8382. 8383 & 8384, A.K. Road Pahar Ganj New Delhi:-!
10055

104 |ASHOKA CONTINENTAL 8370, Arakashan Road Pahar Ganj New Delhi:-! 10055

105 |BLOOM ROOMS (A UNIT OF IM) PLOT NO. 6&7, 8591 Main Qutab Road, Arakashan
Road Pahar Ganj, Central District Delhi:-110055

106 |GIANI INTERNATIONAL 4211-12, Tel Mandi, Pahar Ganj Central District New Delhi-
110055

107 |SUZI1 INTERNATIONAL 8483, Arya Nagar, Pahar Ganj Central District New* Delhi-110055

108 |SURAJ DX GUEST HOUSE 8156/6, A.K. Road, Pahar Ganj Central District New Delhi-
110055

109 |ROYAL PLAZA 8167, A.K. Road, Pahar Ganj Central District

110 |MY INN 901 Gali Chandi Wali Pahar Ganj, Central District New Delhi :-1 10055

111 |SATYA PALACE 3386. Gali Hari Mandir, Kasheruwalan Pahar Ganj, Central District New
Delhi:-110055

112 |MEM INTERNATIONAL 2154 (8/3). DBG Road Pahar Ganj, Central District New Delhi:-1
10055

118 |ARYA TOURIST LODGE 8526 Arakashan Road Ram Nagar Pahar Ganj, Central District
New Delhi:-! 10055

114 |DELHI HEART 3738 Dariba Pan. Pahar Ganj Central District New Delhi:-110055

115 |STAR VIEW 5136/1 Main Bazar, Pahar Ganj Central District New Delhi :-1 10055

116 |U.K. GUEST HOUSE 9270-71/6 Multani Dhanda Pahar Ganj, Central District New Delhi:-
110055

117 |WHITE HOUSE TOURIST LODGE 8177-78, Arakashan Road Pahar Ganj, Central District
New Delhi:-110055

118 |ANOOP GUEST HOUSE 1566, Main Bazar, Pahar Ganj Central District New Delhi:-110055

119 |KIRAN GUEST HOUSE 4473-74-75, Main Bazar Pahar Ganj, Central District New Delhi.-
110055

120 [AJANTA GUEST HOUSE 8647 Arankashan Road Paharganj, Central District New Delhi:-
110055

121 |PEACE POINT 8681/D.B.G. Road Near ST. Anthony School Pahar Ganj New Delhi:-! 10055

122 |AJAY GUEST HOUSE 5084, Main Bazar, Paharganj Central District New Delhi:-! 10055

123 |GODWIN LODGE 8501/15 Arakashan Road, Ram Nagar Paharganj. Central District New
Delhi:-! 10055

124 [PARKWAY DX. 8591 Qutub Road, Pahar Ganj Central District New Delhi:-1 10055

125 |YATRI1 PALACE 4390/15, 16 Basant Road Pahar Ganj, Central District New Delhi:-! 10055
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126  |The Mount shiva DX. Lodge, 8531 to 8534(5) Arakshan Road, Ram Nagar, Pahar Ganj Delhi-
110005

127 |AM AX INN 8145/6 Arakashan Road Pahar Ganj, Central District New Delhi:-! 10055

128 |SADHU PALACE (SAI PALACE) 3790 Tel Mandi, Pahar Ganj Central District New Delhi:-!
10055

129 |MAHARAJA CONTINENTAL 8194-96/6 Arakashan Road Pahar Ganj, Central District New
Delhi:-l 10055

130 |INDIA CONTINENTAL 9143/3 Multani Dhanda, Pahar Ganj Central District New Delhi:-!
10055

131 |SUNRISE DX 3738 Ramnath Pntwa, Pahar Ganj Central District New Delhi -110055

132 |DI.CIN14711 Shorn Kothi, Pahar Ganj Central District New Delhi: 110055

133 |Sill RI PUNJAB 4248-4251 Opposite New Delhi Railway Station Central District New Delhi -
110055

134 |C AMA G]LSI HOUSE 3037, Chnuna Mandi Rajgurau Road Pahar Ganj, Central District
New Delhi:-110055

135 |DEWAN PLACE 8220 6 Arakashan Road Pahar Ganj. Central District New Delhi:-! 10055

136 |WHITE EMPIRE 4451-52-55 Katra Rai Ji Main Bazar Pahar Ganj, Ceniral District New
Delhi:-! 10055

137 |CRYSTAL DELUXE 8501 Arakashan Road, Pahar Ganj Central District New Delhi:-110055

138 |NAM ASKAR 917 Chandiwalan, Paharganj Central District New Delhi:-110055

139 |KUMAR PALACE 8992 D.B.G. Road, Paharganj Central District New Delhi:-! 10055

140 |MINI PALACE 8487 Arya Nagar, Pahar Ganj Central District New Delhi>710055

141 |CHANCHAL DX. 8575-Arakashan Road Pahar Ganj, Central District New Delhi:-! 10055

142 |HINDUSTAN INTERNATIONAL 8220-A Arakasha Road Pahar Ganj, Central District New
Delhi:-! 10055

143 |ANMOL INTERNATIONAL 8180/6 Multani Dhanda Pahar Ganj. Central District New
Delhi:-! 10055

144 |NEELAM PALACE 7977 Arakshan Road Ram Nagar Pahar Ganj, Centra! District New
Delhi:-! 10055

145 |CHANCHAL CONTINEN LAL 8524 Arakashan Road, Pahar Ganj Central District New
Delhi:-! 10055

146 |HI1 111 8280/5 8241-44/6 Mullani Dhanda Pahar Ganj, Central District New Delhi;-110055

147 |ROHI1 DX. 8154-55 Arakashan Road I’ahar Ganj. Central District New Delhi -110055

148 |STI 1’ INN INTERNATIONAL DX. 2/3, D BG Road. I’ahar Ganj Central District New
Delhi:-! 10055

149 |RAJDEEP HOTEL 5611-12, Basant Road, I’ahar Ganj Central District New Delhi:-! 10055

150 |10055

1561 |MOHAK PALACE DX. 9132/3 Multani Dhanda Paharganj, Central District New Delhi:-!
10055

152 |ASHWANI1 LODGE 8696-8699 Dcsh Bandhu Gupta Road Pahar Ganj. Central District New
Delhi:-110055

153 |NANCY 7779 Ram Nagar. Pahar Ganj Central District New Delhi:-110055

154 |IBN IN TERNATIONAL 8145/8 Arakashan Road, Pahar Ganj Central District Delhi:-! 10055

155 |SHALIMAR HOTEL 5611-5614. Basant Road. Pahar Ganj Central District New Delhi:-I

10055

7
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office of Addl. CEO e
N

Delhi Jal Baard : Govt. of NCT of Delhi ’
P 7 . N
}\_}@/ Varunalayas Phase-il, Karol Bagh, vew Delhi-11035 e Eff. éé
[ AShrd FM

reTOF CORONA: Wear Mack, Follow Physical Distancing, Wiaintzin Hand Hygiene”

=T e RSN E SR TR TR L e T IR ST ST A B T T S T T g TR AT R T LT T s LU T
r\o D'B/ACED/R\VP/!OZT/ 330 Dated: 04/08 /2021

Subject: Financial Assistance Scheme for promating Roof Top Rain Water
Harvesting system

in order to promete construction cf Rain VWater Harvesling provisions, it has been decded to
imtroduce scheme for financial assistance 10 the DJE consumers having properties on plot size of 100 Sain.
2nd above as under: -

“S.Ho. I Size of Piot l Finarcial hesistance
i
| S G R e e — e o ——— [,
1 1 100 st am. and above up to 2 199 99 50 am I 509 o the total cost ¢ of PW Hstruc\um o f Rs. 10,000
I R -;4}__-""““ isless o e

2 200 sam and abisve up to 28882 kc,m. RS .h-*t"ua' cost of RiWH shum.rc o B, "(\f_;i‘rw
i i nichoverieles e e S
3 ;200 sgim, _and above up 16 399.99 sam. { L cithe total cast of RWH struzture o1 <2 30000 i
e e e e e \"*J'JLG_V? dgless o . f
L4 | 400 sgm. & 13 ab“v" u§ Lo 4uc 9% ‘0“’1 il oo of tho toial cost of RWH structure of Re oo
S T  Demiheverlsles o

2 P E0D s and 2 e L g0 of the total cost of RH & crpctug o1 Ry SUCT

'h._ bl Y fpse

The financial a3sist nce W mno he pvalebi=z il Rain Viater Hat voitmg SYLLEM n:."'n,'n-&t et

ouh puidelines Joi PAWH and submigsion of recusite plication with necessany doruments

/J'/y The detsiledzuicclines for fngncisl assietins ooheme, in this regard is CRUDSE s pIr AT
(/.,y :
< Lo
7/ This issuze with the apprevel of Comnprete AL suthonty. TN EA
b .
:’)." ST

Coay for information/necessery action:

PS to Chairman, DIB for Find informatai.

Vice -Chairman, DIB for kind informaticn.

Lembers of the Board for kind informatior.

S , to CEO for kind information of CEO.

o m.,';r {(A}/Mernber(F)/Wierber WG/ Rbenber(Dr
CLo sl Chiefl Engineers.

woctor{F&A)/ Directer{AS F)f Secretary, Dig.

i oAy £ D =

f % 3¢, Directors {Revenue)/ Al Dy Daedicr rekevenuth, -
9 DzreLtm (F&A)-1& 11/ Dy, Director Vi ,il*'“..c: EE

10. f!i S‘{s(T, zintenance)/ Al EEs {\W/S/R).

11 all ACs/ AlLAO..

12. All ZROs/AddLZRUSs 2vé divected 10 ks necessary arlion,

3. £.E(EDP}: for uploading on DJB Webhsie.

14, PRO for press release and publicity

15. Guard File.

E,E/ E‘JQ 4‘(7[’;/{7/" o >)

VEEED D 1
\ g L

(224
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GUIDELINES FOR FINANCIAL ASSISTANCE SCHEME OF DELHI JAL

BOARD GOVT. OF NCT OF DELHI FOR PROMOTING RAIN WATER

HARVESTING.

(A) Scheme

The scheme for financial assistance for

promoling Rain water harvesting

would be applicable to DIB consumers (including Group Housing Socicties

/Private/Recognized  Schools,

Hospitals,

Charitable. Institutions, NGO

RBuildings and individual etc.) having properties of plot size of 100 sqm. and

above,
Amount of Financial assistance is a

s under:-

S.No. Sizeofplot | PFinancial Assistance Amount
5—1. - 100 sqm.:ind above up to 199.99 sam. } 50% of the total cost of RWTT structure or
R R i Rs. 10.000 whicheveris less. _
2 200 sqm. and above up to 299.99 sqm. 5 50% of the total cost of RWIT structure or
o o : Rs, 20.000 whichever is less. '
3. 300 sqm. and above up to 399.99 sqm. ? 30% of the total cost of R\ structure or
R L 1 RS 30.000 whichever s ess,
4. 100 xqm _and above up to 499.99 sam. | 50% of the total cdst of RWH structure o
P L l _Rs. 40,000 whichever is less.
5. © 500 sqm. and abvoe 50", of the total cost of RWTT structure or

i Rs. 50,000 whichever s dess

(B) Guidelinces

I, Applicunt shall construct RWIH System as per DI Guidehnes of Rain Water Huriesting.

same is available on DIB website 1.

e. delhijalboard.nican and brochures

are abse he

available in all zones (Maintenance & Revenue). If required design for RWTE may be

obtained from EE(RWH/GWC). Delhi

Jhandewalan. New Delhi- 110005, Ph. No.

consultant’ registered architeet with the council

Jal Board.
011-2355

Room No-208. Varunalava Ph-1.
8264 and also from approved

of Architecture for technical assistance.

The list of consultant are also available at DJB website.

-

adequacy

Architecture as the cise may be. After comple

consultant, an Adequacy Certificate will be issued by the

ase af regist

certificate issucd by RWI cell DIB

ered Architect with Council of Ar

Receipt of Applications will be made at concerned Executive Engincer( Maintenances with

registered Architect with council of
tion of RWIH svstem by the apphican
Ram Water Harvesting Cell In

chiteviure. adequacy certificate shall be

issucd by the Architect liimself which can be randomly checked by DIB.
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RWH system should be constructed as per existing DI guidelines for RWH. ég
Applicant shall submit the estimate / expenditure based on CPWD DSR along with the
expenditure vouchers for making payment to the contractors. The expected items which
were used for estimation as per latest DSR are available in the Annexure-F. The Jatest
CPWD DSR may be followed for the items in addition 1o that in Annexure-F.

The guidelines for implementation of RWH system are available on DJB website

List of documents Annexure-A and check list Annexure-B.

The undertaking as per format on plain paper as Annexure-C.

The Committee shall be under the chairmanship of  Concerned Chiet Engineer for
recommendation and approval of financial assistance on format as Annexure-1) which will

be the competent authority and the members of Commitiee will be as under:

Chief Engineer) Concerned, DIB Chairman
SE(Concerned ), DIB Member
Joint Director Revenue/Deputy. Director(R) Member
EE(Maintenance) Concerned Member

The Financial assistance shall be released by Executive Engineer (Maintenance) cancerned adler

approval of Comumitee.

9.

In case RWII system is found non-functional, rebate on Rain Water Harvesting may-be

withdrawn besides levy of penalty.




é q 2
Annexure-A- Required documents:-

I Seli’attested copy of the registration of RWA. CGHS, Pvt. Recognized Schools, Hospitals.
Charitable Insututions. NGO Buildings cte and ownership proof in case of indiidual

having properties of plot size of 100sqm and above.

1w

Design and layout plan duly marked conveyance system and location of RWH pits.

2

Payment vouchers: Bill should be enclosed.

4. Undertaking on plain paper as per Annexure-C,

A

Certificate of adequacy and functionality from CE(RWH/GWC* Registered Architect with

Council of Architecture.

Annexure-B- Check list for documents attached for financial assistance

' S.n0. : Description of Documents | Yes/No _Page No.
[ Apphcannn for financial aid ’

j 2 copy of registration ownership proof o o ;~ T

3. Deszn with layout plan I T e

B 71111)11\1[ voucher / bill of L\pmdnuu T

s ¢ Certificate of adcquau and I h T

i

- . . |

functionality ! i
S —- . .
i

6. Undert: iking us pcl Annexure-{

~di

P Claim Performa
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~ Annexure-C-  Format for Undertaking (On Plain paper)
Undertaking is made at Dclhi on - (date)
between
IiWe (Name and addressed of society) whereas the party
of {irst part)
And

EE(Maintenance) on behalf of CEQ, DJB here in after referred to as Board party of the
second part

First party has agreed to carry out the work of “construction of Rain Water Harvesting

Structure”™ at the premises of the {Name

and addressed of saciety) at a cost of Rs. in words { )
as per the design obtained from EE(RWH/GWC) Delhi Jal Board. Room No-208. Varunalava Ph-
I. Jhandewalan. New Delhi-110005. Ph. No. 011-23558264 or from approved consultant
registered architect with the council of Architecture for technical assistance and properly maintan

the same in working conditior at ali times.

The party of the second part has agreed to pay financial assistance as per scheme of the Board.
would be given by DIB as per approval of Committee for the purpose.

The purtivs huve agreed 1o abide by the following condirions:

I. (Name of owner and registration no. in casc of socicty)

2. The amount of financial assistance will only be released after the completion af the
structure and on approval of the committee of DIB.
3. That the rain water harvesling system shall be properly maintained in working condition

by the first party all the times. The party of first part shall ensurc that there is no clogaing
of filter media. The maintenance shall be subject to inspections of the official deputed for
this purpose by the party of second part from time to time.
4. The society/individual will submit report with regard to maintenance of Rawm Water
Harvesting System every ycar but adequacy certificate shall be renewed after two vears.
3. The rain water harvesting system can be mspected ar any time by the officials of DIB w

check far proper maintenance.
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0. Incasc of default in the maintenance of Rain Water Harvesting Structure, the entire amount

paid as financial assistance can be recovered from the societyindividual by DIB.

¥

Further. in case of default. other benefits being given by Delhi Govt. will also be

withdrawn.

5. The party of Ist paet salemnly affirms that no other Govt. funds mcluding MEA fund has
been utilized for the Rain Warter Harvesting Svstem.

9. The party of first part solemnly affirms that the payment has been made to the contractor

for Rain Water Harvesting Structure only.

Second Party First Party
FE(Maintenance) Concerned DJB Applicant
For and behalf of CEO. DJIB
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CLAIM PERFORMA

Exccutive Engineer (Maintenance),

DELHIJAL BOARD

Date :

Subject: Claim for financial assistance for installation of RWH system.

R-Sir.

Lam submitting the claim application for financial assistance for installation

of RWIH system as under:

'S.no. Bescription

| I .\-"unw & Add rcs_s?fSitr.:

Details

2. Total cost (Amount)

——— ey

3. Claim (Amount)

Encl: As per checek list,

(Signature)
(Name & Address of Applicant)
pp
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P Annexure-D
’ FORMAT (for seeking approval for committce grant of [inancial assistance for
implementing Rain Water Harvesting Schemes from expert commitiee)
'S Name “of T Address | Whether design . Estimated cost "Status ol § Amount "Deos Hem
H b H . 1 . .
i No. , RWA/CGHS "issued by | (Rs.) given by | work Padmissible ion [
*/Individual ' FDIBconsultant’Are § the applicants fon ol tie
! ; Chiteet as per DIB i linanenl ot
i guidelines ! Dassistanee i
| ; o S T S
; ] |
; |
: |
i
: E
. ' :
: i ’ |
| { '
Viember Member Member
Sk Concerned JDR/DDR concerned EE (Main) concerned
Chairman
CLE Concerned
T
- — e — SR =
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